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COUNCIL OF STATE. 

Frid41/. 291k NOfJt;fII/Ju, 1940. 

The Oouncil met at the Oounoil Ohamber of the Oouncil House at Eleven 
of the Clock, the Honourable the President in the Ohair. 

MEMBER SWORN ; 
The Honourable Mr. John Francis Sheehy (Nominated Ofticial). 

QUESTIONS AND ANSWERS. 

PtrBuOATION O~ THlI: INDIAN 'l'aADE JOUBNAL. 

60. THB HONOUBABLE MR. G. S. MOTILAL: (a) Will Government 
state the reaaon for discontinuing. publication of the I1ttlican Trt.rde 
J otIII"If4l , . 

(b) Is it a fact that the Board 01 TradeJOfII'fItfIJ published from London-
is not discontinued t 

(e) What other publications have Government diaoontinued or propose 
to dieoontinue, and for what l'8IIoIlOI18 ,. • 

THE HONOUBABLB SIB ALAN LLOYD: (a) The publication of .. few 
issues of the Iwdian Trade JOfW.ffI.Il w .. diaoontinlled because it was thought 
that the information given therein might be sent out of the country and be 
of use to the enemy. Recently, however, publication and sale within India 
have. been renewed pending further enquiry into thl'l ma.tter. 

(b) It is .. fact that the Board oj Trade J(1Uf'1IIJl is still being published 
in London. 

(e) The sa.1e in India of .. considerable number of other publications was 
tempora.ri1y SU8pended in Iimilar oiroumatanoeeto thoee in which the sale 
of the Indian TrYMk J(1Ur1/4l was 8U8~; but their II&Ie has been resumed 
with the exoeption of the ten named lD the list which I lay on the t&~1e. 

To HONOUBABLB MB. HOSSAIN 1m: Will the Honourable Member-
give reasons for the discontinuanoe , 

To HONOUBABLE 8m ALAN LLOYD: I have already given them. 

TUB H050ULUlLB Ma. HOSSAIN IKAM: I want ,I't'aaontl for their 
discontinuance. 

Tn HONOUBABLB SIB ALAN LLOYD : I have given them in reply to· 
part (a) of the question. 

THB HONot7B.ABLB Ma. HOSSAIN lKAM: I am referring to the list: 
which the Honourable Member is laying on tbe table. 

(351 ) 
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THE HONOURABLE Sx;a ALAN LLOYD: The reaaon is the same. 

PublicGHOM.1Ie .ale til 'IlIMtIh Au been cfUocmtinued. 

1. Statist.icB of Rail and River·bome Trade. 
2. Account8 relating to the Inland (Rail and River~borne) Trade of India. ' 
3. Accounts relating to the Sea-borne Trade and Navigation of British India for the 

calf'ndar year. 
4. Annual Statement of the Sea-bome Trade of Britiah India with the British Empire 

and foreign countries, Volumes I and II. 
~. Accounts relating to the Ses-bome Trade and Navigation of British India. 
6. Monthly Statistics of the production of certain selected induBtries in India. 
7. Trade at stations adjaoent to Land Frontier Routes. 
8. Trade Statistics relating to the Maritime States of Kathiawar and the State of 

Travancore. 
9. Accounts relating to the Coasting Trade and Navigation of British India. 

10. I_arge Indulltrial Establishments in India. 

REDUOTION TN THE OFFIOE EST.A.BLISlDrDIINT OF DEPUTY AOOOUllTTANT GENERAL, 
POSTS AND TELEGRAPHS, NAGl'UB. 

61. THB HONOUBABLE 'MB. V. V. KALIKAR: (a) Baa there been 
heavy reduction in the office establishment of the Deputy Aooountant 
General, Posts and Telegraphs, Nagpur' If so, will Government state the 
number a.nd the maximum a.nd' minimum length of service put in by the 
discharged persons , 

(b) Was the retrenchment made by the Deputy Accountant GeneraJ.. 
Posts a.nd Telegraphs, Nagpur, on his own initiative or under the inatnotioDl 
of Government' 

(c) If the retrenohment was made under the instructions of the Govern-
ment of India, will GoverlUJlent ata.te the reasons for the lI&IDe , 

(d) Bas any retrenohment been made in the offioea of the Deputy Account-
ants General, Posts and Telegraphs of Calcutta and Delhi' 

(8) Do Government propose to make any provision for the discharged men 
in the Nagpur office' If not, why not' 

TBB HONOURABLE MR. C. E. JONES: (a) Yes; 53 temporary men were 
diaoharged. They had rendered temporary En-ice ranging from about six 
weeks· to about tour ye&l'll. 

(b) and (c). The surplus men were discharged by the Deputy Accountant 
Genera.l in accordanpe with Standing Orde,., under which the strength of the 
Postal Audit OftiOOl staft' is regulateO according 'to the volume of work from 
time to tinle. 

(d) Yea. 
(e) Every pOIIIIible effort is being made to obtain re-employment for the 

discharged men, either in the Nagpur olice, or in other civil or military accounts 
offices. 

SBIl'S BEQUI81'1'lOnD BY GoVZBNMDT. 

82. TIm HONOUBABLB MR. G. S. MOTILAL: (a) How many shipe have 
been requiaiti'llled by the naval au.thoriUee with the approval of the Govern-
ment of India ' 

(b) How many of them belo~ to companies regiatered in India and how 
many of them to companies regiatered abroad , 
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(e) Whether the amount of eompenaa.tion to be pa.id to the compa.nies 
concerned ha.s been fixed for the .hips requisitioned for use and a!80 in e&se 
of lou of ships 1 

THE HONOURABLE SIR ALAN LLOYD: (a) a.nd (b). Government are 
unable in the public interest to furnish the information asked for by the Honour-
able Member. 

(e) The matter is still under investigation. 

RESTBlCTIONS ON THE MOVEMENT OF SHIPS EMPLOYED IN THE CoASTAL TBADB. 
63. THE HONOUBABLE MR. G. S. MOTILAL: (a)Ha.ve the Government 

of India. issued an Ordinance restrict~ the movement of ships on the Indian 
Register' If 80, how many such BlllpS are affected , 

(b) Whether similar restrictions are applied to ships registered abroad 
and oarrying on coaataJ trade , 

(e) Are these restrictioDB applied only to Indian-owned ships' 
(d) Are the ships of the British shipping companies free to charge suoh 

rates &8 they like and have no reetriotione been put on their movements , 
(e) Why is this discrimination against Indian shipping adopted 1 

TUE HONoQURABLE SIR ALAN LLOYD: (a) With regard to the first 
portion of this part, the attention of the Honourable Member is invited to 
the Commerce Department Notification No. 160·M. I. W. (8)/1/40, dated the 
19th Septt>mber, 1940, issued under rule 65 (1) of the Defence of India Rules, 
&. copy of which it in the Library of the Legislature. As regards the latter 
portion, about 80 vesaels may be affected. 

(b) No. 
(e) The restrictions are applied to a.1I Indian Rsgistered ships without 

regard to ownership. 
(d) The Government of India. are not at present imposing any reAtrictions 

on the rates of fares &lid freights levied by ships whether on the British or 
Indian Register employed in the coastal trade. No restrictions have been 
imposed on the movements of British Registered ships &8 they have all been 
requisitioned by His Majesty's Government and their movements are fully 
<lontrolled by that Govl'rnment. 

(e) Does not arise. in view of the position explained against part (d). 

(M .• To HOllOUllLA.BLII KB.. G. S. MOTILAL: Do Govarnmellt propoa& 
to diBOOlltinue paymeat Of the aubeidy to Sind in view of the oontiauou. cam 
paign of murder &ad loot of Hindus in that Province fl 

INDIAN SHIPPING ADVISER. 
M. TIna H01{oUJU.BLJI PANDIT HffiDAY NATH KUNZRU: What 

.are the ree.IC)M for tile oree.tion c#. the poat of Indian Shipping Adviser and 
what are the functions and power. of the Adviaer , 

'fUE HONotTRABLE SIR ALAN LLOYD: The attention of thf' Honourable 
MeIllber is invited to t.he Preas Communique, dated the 22nft August, 1940. 
a eop)' of which is laid on the table of the HOlJllt' 

-This queetiOD ... not; pu' by 'he HOOOllrabJe Member. 
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DEPARTMENT OF COMMERCE. 
Simla, the 22f1d AlIgtl8t, 1940. 

p,... C(lfMntm'qu~. 
The Government of India are oreating a post of Indian Bh~~ Adviser in Bombay. 

This Adviser will be subordinate to the Government of India but, m respect df ships on 
the British Register, will work under the control of the Shipping Controner for India. 
He will keep himself infonned of movEtlllents of a1\ ships baeed on India aDd also, through 
the Port Committees of the Export Advisory Council of the position relating to cargo 
awaiting IIhipment. His duties will be to co·ordinate the Wle of ships baaed on India to 
meet defence requirements, requirements of the C088tal trade, and where freight is avail. 
able for the purpoae, requirements of the 8lIiport trade also. Enquiries in connection with 
shipping space should continue, as at pl'e8ent, to be addressed to the Shippinlf Controller 
for India at Caloutta, but oopies of suoh enquiriea may he llent alRo to the Ind1an shipping 
Ad"iAer. 

H. C. PRIOR. 
Addition.alSecrela!'1J '0 tht. GOtJemmmt of Ifldia. 

INDIA.N SHIPPING ADVISER. 

68. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Will 
Govornment ata.te the rea.sODB for appointing a non-Indian as. Indian Shipping 
Adviser 1 

THE HONOURABLE SIR ALAN LLOYD: With your permission, Sir, I 
shall answer questions Nos. 66 and 67 together. 

Captain H. L. Da.via, R.I.N., is performing the duties. of Indian Shipping 
Adviser in addition to his duties as Nautical Adviser to the Governments of 
India. No fresh appointment to Government service has been made and 
Captain Davis' experience in the Mercantile Marine Department made him 
the most suitable·officer among those already in Government serviCe for taking 
on these additional duties. 

THE HONOURABLE PA.NDIT HIRDAY NATH KUNZRU: Is he perform-
ing his ordinary duties in addition to the new duties entrusted to him , 

THW HONOURABLE SIB ALAN LLOYD: Yes, Sir. 

INDU.N SHIl'PING ADVISER. 

67. Tm: HONOtTBABLE PANDIT HIRDAY NATH KUNZRU: What are 
the special quaJiftoations of Ca.ptain Davis for whioh be ·buheeD appointed 
Indian Shipping Adviser and why baa not a JlOn-ofti~ ~ been 
appointed' 

(See answer to Question No. 66.) 

INDlAN SHIPPING ADVISER. 

68. THE HONOUBABLE PANDIT HffiDAY NATH lC.UNZRU: Will 
the Indian Sbipping Adviser work under thecontl'ol and direotiGn of Sir George 
Qunpbell, Sbipping Controller in India! If 80, to what extent !. 

THE HONOUBABLE SIB ALAN LLO'l"D: One of the duties of the Indian 
Shipping Adviser is to advise the Government ofIndia in conneciion with the 
requirements of the coastal trade of Ill,dia, andint.h\'l performance of this 
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duty he requires to know the position of British registered ships baaed on 
India and requisitioned by His Majesty's Government. As the Shipping 
Controller for Inllia working under the authority of that Government has 
{Jontrol of these ships, the Indian Shipping Adviser is dependent on him for 
the necessary information required and he therefore works in consultation 
with him though submitting reports direct to Government. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU; Has there 
been any shortage of tonnage in Indian waters ? 

THE HONOURABLE Sm ALAN LLOYD: Not at the moment. 

TUE HONOURABLE PANDIT HIRDAY NATH KUNZRU; Why haa 
the Controller of India.n Shipping been a.ppointed then ! 

THE HONOURABLE SIR ALAN LLOYD: There may be a shortage at 
any moment. 

Tm: HONOURABLE PANDIT 'HmDAY NATH KUNZRU: At the present 
time there is none. 

To: HONOURABLE 8m ALAN LLOYD: Nat at the moment, Sir: but 
there is such a. thing as being prepaJ.!fld, &8 WII.8 explained yesterday in the 
course of the discussion. 

PROJECT OF THE SoINDIA STEAM NAVIGATION Co., LTD., FOR A SmPBUlLDIlfG 
YARD A.T VIZAGAPATAM. 

-69. TIm HONOUJWILB PANDIT HIRDAY NATH KUNZRU: Will 
Government state what support they are extending to the project of Messrs. 
Scindia Steam Navigation Company, Limited, for having a lhipbuiJding yard 
at Vizagapata.m , 

THE HONoURABLJIl MR. H. DOW: The Scindia Steam Navigation Co., 
Ltd., Bombay, is negotiating with Government for a long term le80lle of about 
'2;78,000 square yards of la.nd at the Vizagapata.m Harbour for a shipbuilding 
yard, and of 145 acres in the vicinity to be used for establishing a labour colony 
in connection with the proposal. Government will be prepared to give such 
'auistance as is possible from time to time, having regard to the higher prio. 
rities which must be accorded to certain other war demands, in the acquisition 
()f the necessary pla.nt and materials. 

BUILDING OF MEBCHANT SHIPS. 

70. Tum HONOURABLE PANDIT HIRDAY NATH KUNZRU: Will 
Government state whether they propose to consider the question of build. 
ing merchant ships in India &8 a part gf war eft'ort a.nd to encourage actively 
'such shipbuilding a8 is being done in AustraJia a.nd Ca.nada. , 

THE HONOUBABLJII Sm ALAN LLOYD: Government are not proposing 
to encourage actively themetchant shipbuilding industry in India &8 pa.rt 
of their war effort, though they are prepared to give such aasista.nce &II they 
may find advisable in such ma.tters &8 leaaing of sites. 



356 COUNClL OP STATB. [29TH Nov. 1940. 

THz RONOUBABLJ: PANDIT HIRDAY NATH KUNZRU: Are they 
aware of what is being done in Australia and Canada in this matter! 

THE HONOUBABLE SIB ALAN LLOYD: Yes, Sir. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: What are 
the reasons for their not being prepared to give more active "&B8istance than 
that referred to by the Honollrablll Member! 

THE HONOURABLE SIR ALAN LLOYD: Sir, I find some difficulty in 
answering that question. I do not know what .. aotive assistance" the 
Honourable Member has in mind. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU ~ The other 
governments are following a positive policy in this matter. Have the Gov-
ernment of India too a positive policy or not! 

THE HONOURABLE SIR ALAN LLOYD: Yes, Sir, the positive policy 
that was described by my Honourable friend the Vice-President of tbe War 
Supply Board. 

THE HONOURABLE PAJI'DIT HIRDAY NATH KUNZRU; Tbat isr they 
will give the minimum MSVttance of the kind described by Mr. Dow. 

THE HONOURABLE MR. H. DOW: No, Sir. I did not say they could 
give the minimum UBistance. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: I did not say 
that, but I want to know what the SecretAry of the Commerce Department. 
means. 

To HONOUBABLE Sm ALAN LLOYD: They will give all the &8Bistance 
that is practicable and reasonable. 

THE HONOURABLE MH. HOSSAIN IMAM: Any subsidy included in 
that every possible aaaiatance , 

THE HONOURAJi't.E SIR ALAN LLOYD: No subsidy has been asked £or 
by anyone wishing to undertake the enterpriae. 

THE HONOURABLE MR. HOSSAIN IMAM: Any guaranteed work t 

THE HONOURABLE SIB ALAN LLOYD: I am not aware that any 
guarantee has been asked for. 

THE HONOURABLE PAlfDIT HIR])AY NATH KUNZRU: But I take 
it that none of these forms of &8Bistanoe is ntled out! 

TJng HONOURABLE Sm ALAN LLOYD: I think. Sir. that in the condi-
tions in which we live today. we might say that nothing is ruled out. 
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BvnBWa STAn' OJ' THE 0n10E OJ' Tin: Puss ADVI8lIB £ND 'I'D OJonOB OJ' 
THE DmBOTOB OJ' PuBLIO RJIIU.'J'IO:N8. 

71. Tma HONOUIU.BLlIl PUDlT HIRDAYNATH KUNZRU: (CI) WiD 
Government state the names of the superior officers in the Preas Adviser'. 
Department and the Defence Publicity Section together with the aa1ary paid 
to each of them , 

(b) Are any of them Indian' H not, why not' 

THB HONOUBAlILB MR. E. CONRAN·SMITH: (a) I lay a statement on 
the table. 
, (b) None of them is an Indian. They were selected in view of their 
speoial experience in the type of work required. I mar hoWever add that 
Pre88 Advisers have also been appointed by Provincia Governm(lnts and a 
oonsiderable number of them are Indians. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Am I to take 
it, Sir, that the Central Government could not 6nd & single comp'tent Indian 
journalist for appointment either in the Defence Publicity Section or to a 
superior post in the Press Adviser's Department W 

THE HONOURABLE MR. E. CONRAN· SMITH : I don't think, Sir, that 
is a fair deduction from wh8.t I have said. 

THE HONOURABLJI PANDIT HIRDAY NATH KUNZRU: Why is it 
that Europeans alone have been appointed to the posts referred to in my 
question 1 

THB HONOURABLE MR. E. OONRAN·SMITH: One of the particular 
officers concerned happened to have been oa.lled up for service and was imme· 
diately available and Government felt that his special quatifioa.tions could 
more profitably be used in this ·office than in ordinary service. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: But what 
about the other posts 1 Why could not Indians be appointed to some of the 
other posts 1 

THE HONOURABLE MR. E. CONRAN. SMITH : I think, Sir, I have 
really adequately aDSwered that when I said that these officers were selected 
in view of their special experience for the kind of work required. 

Tn HONOURABLE PABDIT HIRDAY NATH KUNZRU: Sir, are there 
not a number of Indian journalists here whose experience of journalism is 
not less than that of some of the men who have been appointed 1 

THB HONOURABLE MR. E. CONRAN· SMITH : I have no doubt there 
&re, Sir. 

To HONOURABLE PAlI'DIT HlRDAY NATH KUNZRU: Then why 
have Indiana been completely ignored 1 

To HONOURABLE Ma. E. CONRAN-SMITH: I have answered the 
question. 
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T1UI HONOURABLE PAlmIT HffiDA'y NATH KUNZRU: The Honoura.ble 
Member has not answered it. at all. I have asked him why Ind..ia.ns with suit· 
able qualifications have not been appoillted. as it is not his contention that no 
Indian with proper qualifioa-tions was available. . 

To HONOURABLE MR. E. CONRAN·SMITH: I have already explained, 
Sir, as regards one of the officers in the Chief Press Adviser's office, and ItS 
regards the other, Government considered that. having regard to all the cir· 
cumstances of the case, the appointment was a proper one. 

TaB HONOURADI.E PANDIT HIRDAY NATH KUNZRU: Do Govern. 
ment think that the information that these officers are likely to obtain in the 
course of their work should be available only to European officers and that 
Indians cannot be entrusted with it 1 

THE HONOURABLE MR. E. CONRAN· SMITH : The answer, Sir. is in 
the negative. 

TaB HONOUBABLJD :M:R~ HOSSAIN IMAM: May r ask. Sir. when was 
the last appointment made of any of the officers in this grade, ! 

TaB HONOURABLE MR. E. CONRAN·SMITH: I must ask for notice 
of that quest jon. Sir. 

SlaIfJmenl (/Wing 1M in/M'frlGlion (UkrA/or in part (a) 0/ qtlUeion No. '11. 

(I) OfBoe of the Chief PreaiI Adviser to the Government of India. 
Name. Designation. 

1. Mr. Desmond Young. • Chief Preas Adviaer. 
2. Mr. B. V. Britter . AMist&nt Preas Adviser • 

(2) OfBoe of the Director of Publio BelatiopS. 
Name. D8IIiptioo. 

1. Lt.·Col. I. S. Jehu 
2. Captain N. L. Emme1'8011 
3. Captain G. C. D. D01'8ett 

Director of Publio RelatioDs 
Assistant Director of Public Relations 
Offioial Photographer 

WAGE 'RA'l'lI8 Oll' IlP>UN LABOUlUDBS IN MALA.y .... 
. 

Pay. 
Re. 

• 2,'7lK1 
1.200 

Pay. 
Re. 

1,880 
960 
940 

72. TaB HONOUJWlLB PANDIT HIRDAY NATH KUNZRU: With 
reference to the reply given to my question. No. 70. on the 2nd April. 1940. 
have the Government of Malay& gazetted the wage rates for Indi&n l&boorers 
which came into force on the 1st October. 1939. N •• liO cents per da.y for men 
and 40 oents for women' If not, what ill the delay due to t 

THB HONOURABLE SIR GIRJA SHANKAR BAJPAI: The reply to the 
first part is in the negative. As regards the second part. the level &t whioh 
standard wages should be;guetted is still the subject of correspondence between 
the Government of India and the Malayan Governments. 

TBB HONOUBABLII PANDIT HIRDAY NATH KUNZRU: How long 
has this subject been under correspondence , 
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~ HONOURABLE 8m GIR.!A~AN~ B:\JPAI: Bir, my Honour. 
able fnend is well aware of certam discusSIOns which we had with the repre. 
sentative!! of the Government of Malaya. Since then, the actual wage rates 
have been brought up to wha.t we considered to be suitable standard rates 
for the old labourers. These rates are still behg paid. The question is one 
of gazetting them and that is a point which is still in issue between the Govern. 
ment of Ma.laya and ourselves. 

THE HONOURABLE PAND1T HIRDAY NATH KUNZRU: What is the 
Government doing to expedite the conclusion of these negotiations ? 

THE HONOURABLE BIR GIRJA SHANKAR BAJPAI: I think, Sir, that 
my Honourable friend would appreciate the undesirability of saying too 
mnch on the subject publicly. What I can tell him is that Government have 
not lost sight of the desirability of getting a.n ea.Tly settlement of tbis ~\lestion, 
nor have they in any way relaxed in their intention that the wage rates 
should be gazetted rates. 

PAYlIrDIIn 01' COST OJ!' LIvING ALLoWANCES TO INDIAN ESTATE LABOURERS IN 
MALAYA. 

73. Tm: HONOUBABLliI PANDIT HlRDAY NATH KUNZRU: With 
reference to the reply given to my question, No. 71. on the 2nd April, 1940-

(a) Are Government aware that since May la.et the Government of the 
Federated Malaya States have raised the rates at whioh ooat of 
living allowances are payable to labourers .employed under any 
public authority and that labourers whose daily wages do not 
exoeed • 1· 50 are paid $ 2·20 per month or about 8 cents per 
day' 

(b) What steps have Government taken to have the same allowanoel 
paid to Indian labourers on rubber plantations t 

(c) What reply they have reoeived from the MaJa.yan Government to 
their Despatch .. l'ega.r~ labour conditions generally in Malaya 
as affected by the outbreak of the war .. , 

TUB HONOUJUBLE SIB GTRJA SHANKAR BAJPA!: (a) Yes. There 
bas been a further incres.>1e since October. Labourers earning less than SI a 
day get a monthly allowance of • 2' 60 and thOHe earning from • 1 to • l' 50 
·get an allowance of S 3' 00. 

(6) The Honourable Member is aware that this question is closely allied 
to the whole question of wages which is now under dil4CU8sion between the 
Government of India and the Malayan Government. Some estates have 
sanctioned an increase over the ra.tes of 50 cents for men and 40 cents for 
women. 

(c) The reply is now under considera.tion and it would be premature to 
disclose its terms at this stage. 

THE HONOUIU.BLJIl PANDlT HIRDAY NATH KUNZRU: With regard 
to the answer given by the Honourable Member to part (6) of my question. 
may I ask why the labourers working on plantationll should not be given any 
war allowance independently of the settlement of the standard wage rates 1 
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THE HONOURABLE SIB GIRJA SHANKAR BAJPAI: Sir, my Honour-
able friend will again, if I might remind him, recollect that we have fixed 
standard wage rates on the basi.'! of a fa.mily budget. That family budget 
a.gain in turn is related to the cost of living. The difference between the two 
sets of workers, that is to say, those who have got this bonus or cost of living 
allowance and workers on Indian plantations is this, as far as I-know, that the 
wage rates of the fonner have been in no way increased nor do I know that 
they have in any way been related on the basis of the family budget to the 
cost of living, whereas the contrary is the case with Indian labour. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: But is it not 
a fact that the rates paid by the Malayan Government to Indian labourers 
have been related to the wages paid on rubber plantations ~ Only, the Gov-
ernment have set a good example to the planters in this matter by always 
being a little in advance of them. . 

THE HONOURABLE SIR GIRJA SHANKAR BAJPAI: I have no doubt. 
Sir, that like for like, the question of supply and demand is taken into account 
by different sets of employers. What I would submit for the consideration of 
Honourable Members is that there has been no lIuch detailed investi8ation 
as to the basis of fixing wage rates for ordinary government labour as there 
has been for Indian plantation labour. I would, however, like to inform 
my Honourable friend that the question as to whether a special cost of living 
allowance for Indian plantation labour is desirable in the prevailing circum-
stances is under consideration. 

RIIVI810N OF WAGES OF INDIAN LABOURl!:BS IN MALAYA. 

7'. To HONOURABLE PANDIT HIRDAY NATH KUNZRU: (/I) Are 
Government aware that strikes in the rubber industry which baa been declared 
to be an essential industry have been made illegal by the Malayan Government 
and that the Indian labourers on rubber estates can not therefore l801U'e an 
inoreue in their wages without the active mpport of the Government of 
India , 

(b) In view of this, have Government taken or do they propoae to taint 
any apeciaJ. steps to help the Indian labourers , 

(c) Are Government aware that the wages of Chinese labourers have risen 
mbsta.ntially sinae the outbreak of the war a.nd are 80-90 cents per day now' 

THE HONOURABLlIl SIR GIRJA SHANKAR BAJPAI: (a) and (b). The-
Government of India understand that under the Emergenoy Regulations in 
force in the Straits SettlementK and }'ederated Malay States strikes and lock-
outs in the rubber industry ha.ve been prohibited. With reference to the-
second part of (a) and part (b) of the question I would invite the Honourable 
Member's attention to the reply I have just given to part (b) of his preceding 
question. 

(e) Yes. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: With regard 
to (b), what are the special steps Government are taking to help Indian labourl 

THE HONOURABLE SIR GIRJA SHANKAR BAJPAI: Well, that would 
be 'a long story. The report of the Indian Agent in Malaya can give an account 
of the steps tha.t are being continually tak.en to help Indian labour. 
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I5nu8TBUL UTlLIZATlOlf OF THE lUISULTS 01' THB 15VE8TlOATI05S CONDUCTED' 
UNDBR THB AUSPICES OF THE BOABD OF Scu:NTlftC AND INDUSTBIAL. 
RESBARCH. 

75. THE HONOURABLE PANDIT HIRDAY NATHU KUNZRU: (a) I .. 
the Board of Scientific and Industrial Researoh empowered to take steps to 
bring about the industrial utilization of the results of the investigations suocess-
fully conducted under its auspices' H not, what measures have Govern-
ment adopted to aeoure that scientifio researoh leads to inoreased production 
and the establishment of new industries t 

(6) Has the Board, during the few months that it has been in existenoe, 
been able to benefit any existing industry or to help in the establishment of 
a.ny new industry t 

THE HONOURABLE SIR ALAN J~LOYD: (a) The answer to the first 
part of the question is in the affirmative. The second part does not arise. 

(6) It has been possible to collect useful industrial information and to 
achieve results from certain researches that will prove beneficial to industrial 
development in thi" country. 

THE HONOURABLB PANDIT HIRDAY NATH KUNZRU: Has the 
attention of Government been drawn to the article contributed by Dr. Bhatna. 
gar to the Eastern Group Conference number, that is, the Indulltrial number 
of the BiMU8tan TimeIJ in which he has said that the Board of Scientific 
and Industrial Research ill not concerned with the practical utilization oC 
processe!l already known or of the results of the investigations carried out by 
It 1 

THE HONOURABLE SIR ALAN LLOYD: r have not Heen the artiole' 
referred to, Sir, but what the Honourable Member has said leads me to explain 
that the sort of steps which I had in view when I answered hill question in the 
affirmative was that of bringing the reaults of researches to the notice of 
industrialists. It is that which the Board of Scientific and Industrial 
Research is competent to do. That statement is in no way in conftict with 
the statement attributed to Dr. Bhatnagar that the Board is not itself compe-
tent to undertake industrial utilization. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: What are 
the steptl that Government themselve!l have taken or propose to take in order 
to see that the results of the investigations are properly utilized in the interes.ts 
of the country 1 

THB HONOURABLE SIR ALAN LLOYD: The concem has been going on 
for such a short time that it has not been po!l8ihle or practioable to do any-
thing very much so far. But I might say we have at present in the Press a. 
survey of researches, 'tJI'hioh will be given· wide publicity amongst all 
industrialists who might be intereflted ; and when the Board next meets in a 
few weeks' time we shall corumlt them as to further measures-that oan be 
taken, now that sufficient time has elapeed to produce results the publica.tion 
of which to industrialists will be useful. 

THE HONOUR.lBLB MR. HOSSAIN IMAM; Have Government yet found 
that any of these inTelltiptions bave been utilized by the industrialistll 1 
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THE HONOURABLE SIB. ALAN LLOYD: lam afraid Icanllot answer 
that question specifically, Sir. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: What I want 
to know is whether Government realize that while it may be profita~le by 
itflelf to take advantage of certain results achieved by this Board, from the 
commercial point of view, at the present time, priva.te companies might find 
it more profitable to continue the work in which they are a.lready engaR6d, 
as it yields them a higher prOfit. In such CIL8eS what do Government, propose 
to do in order to see that the establishment of industries which may be regarded 
as of national interest is not impeded by the refusal of the industrialists to 
utilize the results of these investigations' 

TilE HONOURABLE SIR LAN LLOYD: I have listened to the Honour-
able Member'A speech with some interest, but if I might try to reduce it to the 
dimensions of a question, the a.nswer, I think, is what I have already given. 
We have under active consideration the measures to be taken to bring the 
results of the researches to the notice of industrialists. Until that baA been 
done it would be a. little unre8.ROnable to accuse industrialists of 1l0t taking 
advantage of the results of the reRea.rcheR. 

DEVBLOPllBNT OJ' INDUSTRIES. 
76. THE HONOUJl4,BLE PAliDIT HmDAY NATH KUNZRU: Did 

:the Commerce Member state in the Legislative Assembly on the 12th March, 
1940. that he was engaged in an active examination of the industries which 
"Were essential for war purposes aild the key industries which should be develoJ!-
·ed to make up for the reduction of imports owing to the war 1 If so, will 
-Government state what haa been the result of thia examination! Which 
industries have been developed or started since March last , 

THE HONOURABLE SIR ALAN LLOYD: I repeat the actual words used 
by the Honourable the Commerce Member in the Legislative Assembly on 
the 12th March, 1940. He said: II The question is under active consideration 
as to how far the essential industries that are needed for the prosecution of 
·the war and for making up the la.cuna to key industries that is found owing 
to the loss of our imports can be encouraged by Government." As regards 
the other parts of the question, I would invite the attention of the Honourable 
Member to the statement laid by me on the table of the House on the 25th 
November, 1940, in reply to queKtion No. 33 asked by the Honourable 
Mr. M. N. Dalal. 

THE HONOURABLE P AliDIT HIRDA Y NATH KUNZRU: Is the Honour-
able Member referring to the statement in which he mentioned that three 
or four industrie8 like canvas and one or two other things had boon promoted 
since March last , 

THE HONOUBABLE Sm ALAN LI.OYD: I am referring to the statement 
which included an account of activities promoted through the Ifflpartment of 
Supply and 1 think it would be a very gra.ve under. statement to so.y that 
that only referred' to three or fonr items. 

TUB HONOURABLE P..lNDIT IDRDAY NATH KUNZRU: Could the 
Honourable Member" mention again the industries tha.t have been developed 
since March last &tld which he referred to in the ata.tementwhich he p~ on 
the table in reply to the Honourable Mr. Dalal's question , 
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THE HONOUBAlILE SIR ALAN LLOYD: I regret to 8&y that I have not 
got a eopyofthe statement that I laid. It ia in the recorda of the House. 

LIBERALIZATION IN THE CONDITIONS OF THE FISOAL CO.MISSION FOR THE' 
GRANT OF PRoTECTION TO INDUSTRIES. 

77. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Did' 
the Commerce Member state in the L~slative Aaaembly on the 12th March. 
1940, that Government were thinking • of making a little liberalisation in the 
conditions of the Fiscal Commiasion so &8 to encourage the production of those· 
commodities which we feel essential for our war needs"1 If so, what are the 
conclusions at which Government have arrived and which induatries have been 
encouraged 1 Will Government make a full statement on the subject! 

THE HONOURABLE SIR ALAN LLOYD: Yes, Sir. I would invite the 
attention of the Honourable Member to the Press Note isaued by Govornment 
on the 26th March, 1940. As a result of the liberalization in the conditions 
laid down by the Indian }'iscal Commisaion for the grant of protection to· 
ind\1atnes afl8istance has been offered to the manufacture in Ihdja of-

I. Bichromatea; 
2. Steel pipes and tubes up to a nominal bore of four inches; and 
3. Aluminium. 

Other industries requiring assi,ata.nce from Government are expected to preaent 
their case to the Department of Commerce. Such ca868 tPndergo an ad Iwc 
examination, without an elaborate Tariff Board enquiry, and the Governmf!nt 
of India are prepa.red to waive or to aJIow such modifications in regard to the 
conditiona aa would seem to be juatified by the circumatances of each 0&8&. 

!J 
THE HONOURABLE PANDIT Hl'RDAY NATH KUNZRU: Are Govern· 

ment conaidering any further departure from the recommendations of the 
Fiscal Commisaion or does the Presa Note to which the Honourable Member 
has referred express their final views on the subject' 

TBlI: HONOtm,OLB Sm ALAN LLOYD: I lVouldagain repeat what I 
said earlier today that in present circumstanooa it would be diftioult to say 
that finality haa been reached anywhere. 

THB HONOURABLE PANDIT HIRDAY NATH KUNZRU: What I want 
to know is whether the matter is still under conaideration or whether Govern.· 
ment have' stopped considering this question altogether for the time being t 

THE HONOURABLE SIR ALAN LLOYD: Sir, the Government consider' 
this question on every individual case. that comes before them. 

THE HONOURABLE PANDI'l' HIRDAY NATH KUNZRU: What about 
the policy' I am not putting the question 80 much about any individuar 
industry &8 about the policy to be pUl'IIUed in this matrer. 

THE HONOURABLE Sm ALAN LLOYD: Sir, in preaent circumstances,. 
it ia ext.remely~oult. to specify a polioy within the four comers of which 
every application muat be dealt with. . 
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THE HONOURABLE PANDIT HffiDAY NATH KUNZRU: May I take 
it to mean that the Government of India will not consider theDl8fllves bound 
by the recommendations of the FiscaJ. Commission at all t 

TUE HONOURABLE SIR ALAN LLOYD: The Government of India hold 
themselves at liberty to Nlax those conditions in suitable cases. 

ROYAL INDIAN NAVY. 

78. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: What has 
'been the increase in the number of (a) officers and (b) ratings in the Royal Indian 
Navy since the outbreak of the war' How many of the additional otIlcers 
;are pure Indians, Anglo-Indians and Europeans, respectively' 

TUE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Exoellency 
the Commander.in·Chief): It is not in tho public interest to disclose the 
figures of the increase in the strength of the Rdyal Indian Navy since the 
·outbreak of the war. The proportion of European, Anglo.Indian and Indian 
.officers and warrant officers recruited since the outbreak of the war is--

Europeans. 
Anglo.Indians 
Indians .• 

Per cent. 

43 

THB HONOURABLE MR. HOSSAIN IMAM: Can the Honourable Member 
give the communal proportion' 

THE HONOURABLE MR. A. DlDC. WILLIAJrlS: I have not got the 
'information, and, what is more, I am not prepared to give it. 

THE HONOURABLB PANDlT HIRDAY NATH KUNZRU: Government 
having supplied similar information with regard to the Army, why is it 
.contrary to the publio interest to supply the information I have asked for 
'with regard to the Royal Indian Navy t 

THE HONOURABLlI; THB PRESIDEN'l': That is your arguml-nt. 

TUE HONOURABLlIi PANDIT HI'RDAY' NATH KUNZRU: But I want 
to know that, Sir. . 

THB HONOURAB1.B MR. A. DBC. WILLIAMS: I should like to say 
·once and for all that so far aR defence matters are concerned, if I am unable 
to answer a question because it is not in the public interest, I am not pre-
pared to enter into a disoussion as to why it is not. 

THE HONOURABLB PANDIT HIRDAY NATH KUNZRU: That means 
that the Defenoo Depa.rtment has something to conceal. 

THB HONOUUBLI: THE PRESIDENT: That is an' :ibfetenee which I 
.diI8l1ow. ': . 
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GRANTS SANCl'IONBD FOR VARIOUS 80RJDlES 'UNDER THB BoARD 0)1' SClBNTIFIO 
AND INDUSTRIAL RBSEARCH. 

79. To RONOUBABLB PANDIT HIRDAY NATH KONZRU: WiD 
GoTernment (/I) state the amounts sanctioned for the various schemes of scienti. 
fic and industrial'research worked directly under the supervision of the Direc. 
tor of the Board of Scientifio and Industrial Research, and individual scientists, 
and (b) plaoo on the table a list of the oolJeges and universities where research 
finanoed by the Board is being oarried on together with the amount sanctioned 
in each case , 

THB HONOURABLB SIB ALAN LLOYD: (a) A statement containing 
the information asked for is laid on the table. 

(6) The information is being colleoWd and . will be laid on the table in 
-due course. 

Statemen •• 1&owin1l .he _un16 IIIJnclicmtd 1M' eM IIIIf'1ot6iI IIcMtnu oJ Bcietttifie and lndw. 'ncd RUUM'Ch WOf"W direcllll vnder eM ftfpenMiOft oj ,he Dtrwor of Seiemijlo and 
Ifldumial Rueorch, ond individual Sci""",,,,, dllting 1941)·4-1. 

Amount. aanot.ioneci 
Schemea worked under t.be direct supervision of the Director, for _uaeration to 

Scientific and Industrial ReAearch. sabolal'll, equipment 
and stores, etc., for 
the ollrrent finanoial 

yMr. 

RII. 
1. Scheme for utilization of vegetable oils • . .. 2,200 
2. 8chflllle for JDUlufacture of ammonium phoaphate from 

oalaium phosphate ,,3110 
3. Researches in Plastics . • • . •. 3.2110 
4. Boheme for ext.ract.ion of Sulphur Compounds from ooal, 

oil and ot.her mineral products . .. •• 1,191 
a.Scheme on the preparation of some alkaloids and Indlll'I. 

t.rial utilization or Bhilawan resin and manufact.ure of 
plapt drugs. (To be worked by Dr. S. Siddiqui, Or,lIIlie 
t'hemillt or the oftlce of tbe D.irect.or. 80ientlfic and Indue· 
trial Reeearch) • 8,000 

8chfllllea worked by individuallOient.i8t.II. 

1. Dr. N. N. Godbole for reaea.rcheR on URe o(_m oil for 

1S.lItt 

Amount lanotiollt'd 
for remuQeration 

to aobola1'll, equip. 
ment. and Bt.ores, 
etc., for· the our. 

rent financial 
year. 

producinlr Denaturant for rectified lIpirit . 1.600 
2. Dr. K. G. Naill lor· .-rcb on !Nlphonation of Indian 

vegetable oila 1,100 
3. Dr.]I. D. Qlle ..... i for workiug out a cheap and .mcient. 

method for ~iog __ on 2,500 
... Dr. VenkataramllD forftllle&l'Ch OIl fortiftcat.ionofoil. GaO 



366 COUNCIL OF STATB. 

80hemea worked by individual ao!entieta. 

5. Dr. N. N. Goswami for research on apUttiug of oila and 
preparing stearic and Oleic a.oids . . . . 

6. Dr. J. C. Ghom for 1'efIearch on manufa.oture of fixed 
Nitrogen fertiliser independent of Sulphuric acid and manu· 
facture of urea from ammonia and carbon dioxide. . 

7. Dr. J. N. Ray for reaearch on the manufa.oture of atropine, 
emetine, adroDa1ine. afomorpbine and aeriftavine . . 

8. Dr. P. C. Mitter for researoh on the manufacture of 
Rivanol . . . . . . . . . 

9. Dr. P. C. Gulla for research on manufa.oture of Organo. 
al'llenioal compounds needed immediately . • . 

10. Dr. R. M. Siddiqui for AtudiN in therapeuti08 of Bome 
oUhe indegenoua druga ofIndia. . • • . 

11. Dr. P. K. Boae for researoh on utilisation of oommercial 
xylene for Dettol type of compounds. . . . 

Ill. Dr. J. C. Ghosh for research on making of fonnaldehyde 
from oommercial mythyl alcohol. • . . . 

13. Dr. M. N. Goawami for reaearchea on utiliaation of oil 
piMtic" . . . . . . . . . 

14. Dr. D. K. Sen for the purch&IJe of pilot plant for produc. 
tion of urea and mal&Dline and for that of a wood flour 
plant . . . . . . . . . 

15. Ur. M. N. Saha for research on manufa.oture of va.ouurn 
and oompra_r pumps . . • . . . 

16. Prof. K. Aston for research on conatruction of conden. 
!Iei'll and of wirelala reais~es • • . • • 

17. Dr. Maokenzie Taylor for I'IIIIea.rOhes on preparation of 
Sodium Carbonate . . . . . • . 

18. Dr. K. Venkata.raman for ~h on DUlDufacture of 
alzarine and Indanthrene blue • . . • • 

19. Prof. M. L. Joshi for research on high srade Ire ola)'ll. 
etc.. . . . . . . . . . 

110. Dr. A. Nadel for reaearob on purifloati.on of aands and 
preparation of apeoiallJ .... for rodding. • . • 

Ill. Dr. L. C. Vennan'" BOheme for laboratorr BC&le manu· 
fa.otJure of carbon electrodell. . . -. • . 

211. Prof. L. Aston fOl'research on manufacture of larp size 
electrodes. . • . • • • . . 

liS. Dr. J. C. Ghosh for work on refining natural graphite 
from the mines of Godavari area. . • . . 

1l4. Dr. B. C. Guha for research on production of acetone 
butyl alcohol" solvent, etc.. . . . . • 

15. Prof. P. Ray and B. K. Mukerjee for reeea.rch on extrac. 
tion of potash salta from Mol_. • . . • 

26. Mr. M. Sreeniva8aya for a sohcme of collection Of type 
oultul'e8 . . . . . . . . . 

27. Dr. K. Venkataraman for l'I"Af'"rcb on production of volt'· 
t.able dyeR from indij(enous BourceM -. . . . 

28. Dr. J. N. Ray for r-arch on manufacture of acids from 
Mol_ 

Total 
Amount ~lInotioned for exp,ndi'ure on Travelling Allow· 

_ce of variOUH re.earcb ('ommitteea forml'd under thl' 
Board of Scientific and lndustrial Research 

Grand Total 

[29TH Nov. 1940. 

Amount MnotioIUld 
for remuneration to 
aoholara, equipment; 

aDd atoNa, etc., 
for the oarrent 
tlnanoial year. 

RB. 

1.800 

li.800 

2,715() 

1,500 

11.100 

2,600-

.400 

1,700-

10.000· 

4,8ro 

1,150< 

1.'84-

1,600' 

4.8110-

1,1HI() 

1,400-

5,1150' 

3,Il00-

2.200-

1,800 

1,000 

1.950 

71,764 

15,160 

100.916 
i 



QVB8T1Otta A~D:ANSWBJtS. 

AMOUNT SANCTIOJlBD POB DB. Fox's SCHDB OJ' EXPD.lJIB!ITAL BOBmos FOa 
SULPIIUB, BTC. 

SO. TIIlil HONOUBABLlI: PABDIT HffiDAY NATH KUNZRU: (a) Will 
Government state the amount sanctioned for Dr. Fox's scheme of experimental 
borings for sulphur and for other schemes of research in connection with 8U). 
phur together with the dates on which the grants were made' 

(b) On what grounds has the Board of Scientific and Industrial Research 
financed Dr. Fox's scheme, the expenditure on which should be met from the 
funds of the Geological Survey of India f 

THE HONOURABLE SIB ALAN LLOYD: (a) and (b). A sum of Rs. 10,000 
to be met from the grant of the Geological Survey of India has boon sanctioned 
for sulphur investigations by the Geological Survey, and a sum of Rs. 1,192 
has been placed at the disposal of the Director of Scientifio and Industrial 
Research from the funds of the Board of Scientific and Industrial Research 
for research into the p088ibiUty of obtaining sulphur from minerals. This 
expenditure has been sanctioned recently. 

PRoDUCTION OF A SUITABLlI: LIQUID FUEL FROJ( OILSEEDS AND THB PRODUCTION 
OF POWBB ALcoHOL. 

81. TIm HONOURABLE PABDIT HffiDAY NATH KUNZRU: (a) Are 
Government finanohlg research schemes des~ed to produce a suitable liquid 
fuel from oil seeds' Is it expected to be prOduced at a cost in the neighbour-
hood of that of power alcohol' If not, why are the above mentioned scheme8 
being financed I 

(b) What steps do Government propose to take for developing the 
production of power alcohol' 

THE HOliOURAB~ SIB ALAN LLOYD: I am making enquiries and win 
lay the result on the table of the House in due course. 

CONTRACTS DIBBCTOBATB. 

82. THB" HONOUBABLB Mr. HOSSAIN IMAM: Will Government give 
the following information about the appointment of Indian oom.mi8aioned 
officer8 in the ContrQ.ots Directorate: 

(0) the names, nationality, age and province of the IndianofBcen 
appointed ; 

(b) the method ,by which they were selected. the newapapers in which 
the posts were advertised, the num~ of applications received; 

(c) the special q~aJification of each for tbepost for which they were 
aeleoted; and 

(d) the total number of European officers in the Contracts Directorate 
on 31st March, 1939, 31st December, 1939, and 31st October, 1940, 
the number of Indiana, if any, OR these dates. ." 

THB HONOURABLE MB. H. DOW: I place on the table a statement. 
giving the required information. 
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lbDnBsmm Cot7B8J11S FOB TIOKJIIT CoLI..BOTOBI!I, BTC., ON STATE RAILWAYS. 

83. To HONOUJU.BLB Mr. HOSSAIN IMAM: Will Government give 
the following information about the retraining of Ticket Checking Staff of 
Indian State Railways : 

(a) Whether on the E. I. R., Travelling Ticket Examiners were 
examined departmentally and were not sent to Chandausi up 
to 31st March, 1940' Why are they being sent now' 

(b) Does any other railway follow this system, if so, which railway and 
from what date ¥ 

(c) What kind of training and for what particular class Chandausi was 
used up to 31st March, 1940 ¥ Has the staff been increased 
between 31st Maroh, 1940 and 31st October, 1940' 

(d) What are the advantages of extension of training and what is the 
cost' 

Tn HONOURABLE MB. L. WILSON: (a) The staff in question were 
examined departmentally up to July, 1940 and since then a.re being given 
refresher courses at Chandausi to enable them more readily to reach the 
requisite standard of effioiency. 

(b) No, but the N. W. R. has refresher courses for ticket collectors. 
(e) Prior to July, 1940 training in the Chandausi School was mainly for 

Transportation staff, training for Commercial staff being confined ~ roadside 
Assistant Station Masters and a small number of Coaching Clerks. As regards 
the latter part, one additional instructor has been appointed for the sohool. 

(d) The Honourable Member is referred to the reply to part (a).. The 
additional annual cost of the refresher courses for ticket ohecking and collect-
ing staff including Travelling Ticket Examiners amounts to Re. 2,700 per 
annum. 

THB HONOURABLE Ma. HOSSAIN IMAM: May we know whether it 
is the decision of the Railway Board or of the particular railway to have this 
refresher course , 

TuJII HONOURABLE Ma. L. WILSON: It was the decision of the railwsy 
admimstrationcon~. 

RBBOLUTI<mB PASSIDD AT TBB CoNI'lDBlDNOB BBLD FOB OONSIDBBIlfO TUB Suo ... 
OANB QUBSTION. 

84. To HONOUJWWI MB. HOSSAIN IMAM: Has- the attention of 
Government been drawn to the conference held recently by Babu Rajinder 
Prashad for oonaidering the lI11garcane question' If. 80, will Government state 
what action they propose to take on the resolutions pused at this conference , 

THB HONOURABLE SIB ALAN LLOYD: A newspaper report has been-
seen by me. The Government of India do not propose to take any action on 
the recommendations of this Committee as 8\lch. If the Honourable Member 
oa.ree to put down specifio questions relating to the substance of any of tbe 
Committee's resolutions, I shall be glad to reply, in ICI f&r ... the responsibilities 
of the Govemment of India are involved. 



'8'11 

TD H050UlU.BLE lIB. HOSSAIN IMAM: Will the Honourable Member 
accept a short notice question on the 8\lbjeot , 

To H050UBABLlil Sm ALAN LLOYD: I will oonaider that when I 
receive the question. 

THE H050UBABLE THE PRESIDENT: There is no time for disoull8ion. 
Will you please put your next question' 

THE HONOURABLE Ma. HOSSAIN IMAM:: Sir, he has said on this 
question he will consider a short notice question. 

THE HONOURABLE THE PRESIDENT: When you send him. notice of 
it he will consider whether he is prepa.red to answer a short notice question or 
not. 'I'hat does not require any more explanation. 

PBooEEDIl(OS OJ' THE SUOAB CONI'EBBNOE. 

85. THlI: HONOtTBABLE MR. HOSSAIN IM.AM: Will Government lay 
in the Library a copy of the proceedings of the Sugar Conference held by 
Government at Simla in July' If not, do they propoee to publish a short 
Dote on the deliberations of this Conference' If not, what information can they 
give to the House , 

THE HONOURABLE Sm ALAN LLOYD: A oopy of the letter issued to 
the Provincial and State Governments concerned summarising the result of 
the Sugar Conference held at Simla in June, 1940 and asking for their views 
on the issues raised, is placed in the library. 

THE HONOURABLE MR. HOSSAIN IMAM: Has tho Government received 
the replies of the Provincial Governments , 

THE HONOURABLE SIR ALAN LLOYD: Not all, Sir. 
THE HOlfOU1UBLB MR. HOSSAIN IMAM: From Bihar and the United 

Provinoes , 

THE H050UBABLE SIR ALAN LLOYD: I oannot remember exactly 
which provinces have replied. I think the GoVernment of the United Pro-.mces have repHed. 

THE HONOUBABLll lb. HOSSAIN IMAM: When do the Governmeot 
propose to take action on the subject' 

THE HONOURABLE SIB ALAN LLOYD: We will give a l'888Onable 
ame for replies to be received. 

RESOLUTION BE NATIONALIZATION OF ESSENTIAL AND KEY 
Th.T))USTRIES, ETC.-continued. 

THE HONOURABLE THE PRESIDENT: The Honourable Mr. HOII8IIin 
Imam will DOW prooeed with the Resolution· which he moved on the 
21th November, UWO. 

• Y NIt pap 270 or theIe Debates. 
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Tim HO:M'OUllABLIIMR. HOSSAIN IMAM (Biha.r and ~:Mnham­
madan): Mr. President, theR6IOlution which I read out the day before 
yesterday had different reactions on different parts of this House. A few of 
my oolleagues oonsidered it to be a.ltogether inappropria.te and unnecessary 
at the present time. Some thought it too long and too varied, and there are 
a few here to whom it appeared to be an a.1most anti-capitalistio drive tanta-
mount to preaohing communism. But our friend the Finanoc Secretary's 
reaction was, as he said yesterday, that I was on the horns of a dflemma, that 
my attitude towards the Finance Bill and this Resolution could scarcely be 
reconciled. Sir, I shall try to place before the House facts which will show the 
urgent necessity of doing something on the lines that I have suggested. In 
order to justify my demands it is necessary that I should first of aJl sub-
stantiate the premises whioh I have reciW in the Resolution; and then I 
would like to present to the House the background against which theso item8 
of recommendations should be taken into oonsidE.'l'ation. And I believe tha.t 
the House may not agree with me on each and every item that I have suggested 
or go to the length to which I propose; but they will be convinced that there 
is an urgent nocessity for doing something and the way in which we are pro-
oeeding at the present moment is not sufficient. The first supposition is, Sir, 
that India.n resou1'OO8 are slender. The people and the Government of India. 
are face to face with 8. most difficult situa.tion which ordinary means cannot 
surmount. It has been· appreciated by the Government, whioh would not 
have imposed an excess profits duty except in exceptional conditions. The 
representatives of the people to my right were urging intensification of Indiani-
zation, tightening up of the rules of the Supply Department, but there was 
no condemnation of the existence of the Supply Department itself. The 
Supply Department is not a normal pa.rt of the Government. It is agreed 
that modem warfare is a very expensive thing. In the modern warfare it> 
is the material more than men that go towards winning the war--

THE HONOURABLE TlIE PRESIDENT: Are you discussIng the Supply 
Department again 9 

THB HONOURABLE Ma. HOSSAIN IMAM: No, Sir, I am discussing the 
supplies. I have brought forward a Resolution for the nationalization of 
industries and that can only be based on the conclusions that at the moment 
our supplies are neither sufficiently cheap nor abundant nor there is pouibility 
of inoreaBing the supplies unless there is nationalization. 

I W808 sa.ying that modern war is a warfare of materiaJ, it h808 been stated 
·by Colonel Amery and it was strell8ed by His Excellency when he addressed 
UI tbe other day on the 20th November. It is common ground between the 
Opposition and the Government that the taxable capacity of the bulk of 
Indian population has been exhausted. It is also an agreed item that the 
produotive capacity of the Indian ·plants, 808 far 808 warrequwtions are oon. 
carned, is greatly limited. The whole of the tenor of the Honourable Finanae 
Member's speech, and the speeches of the Honourable Mr. Williams and Mr. 
Jones yesterday, W&.8 that we havtl done the best we could with the pla.ot.a 
tha.t we have at our hand. I say that to sha.pe our war policy on such slender 
resources would ,esult, if we rely on ordinary means, in a negative. Extra-
ordi nary cirCUDl8ta.noos can only be met by extraordinary measures. Who 
would have pa.ssed the Defence of India Act, arming the executive with aU 
the power that they requiTl', in normal and peace times t Similarly, the mobUi. 
z&.tion of the entire resources is esaential for proseouting the war to &. BuCDeBf. 
rul end. 'Mr. President, muddling is the national oha.racteristic of the British 
people. They do not believe much in pla.nning ahead, while the Germans 
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have· always been Mted foJ' their minutest details in working everl thing iii" 
the Great War I and in the Gl't'at War II. Sir, Great Britain in the r&s~ 
had one greatadva.nta.ge. Its diplomacy was marvellous' in its history for 
the ~t 300 yeaJ'll: ~t has alway~ succeeded in rallying world opinion-not only 
raJIymg world 0pIDIOn but gettmg support from the foreign PoweJ'll whenev()f 
they went to war. Nepoleon was isolated. In .the last Great Wa.r, RU8Bia, 
Japan, the U. S. A., a.nd other countriE'8 sided with Britain. This time England 
is fighting alone. Your bungling in Russia is J't>8ponsible for the war, when 
an ordinary service officiu.l was sent to Russia to talk with the sucoossors of' 
the Czar of Russia. That and similar actions of the past have been res • 
. ponsible for your fanure. What is the condition now' His Majesty's Go~. 
eriunent is fighting alone with their ba('ks to the wa11. There is no rower' 
which has come to join with England. When Poland W&ll attacked, dId ~ 
go to support it' Norway rt'fusOO to come in and it waH attacked and the 
result is that the Norwegian Government is siWng in London. Similar h&ll been 
the fate of Belgium, Holand, Denmark, and othtlr countrie!l. Now Gcnnany 
has got Japan, if not as an active co11aborator, at least as a potential a11y. Sir. 
consider further the fact that Germany enjoys an advantage over the .British 
Empire which is physical. Its lincs of communications IIJ't'I unexposed. Every 
raw material which is being utilized in Gennany is within three or four days 
distance from the manufacturing centre. There are many thingB which we 
want to manufacture and to get the raw ma.terials it takes fOllr or five wooks. 
The 86as are all exposed. Af'roplMIes are not of avail. This is the Back ground 
of our difficulties. What W&8 Ollr strength in the aId days has become our 
weakness. If in these times we do not mend ou1'8tllves and do not reform 
oUi'8elves, we will go down. If not for all time, at least for the duration of the 
war you should change your methods. Let U8!1E'6 one~m alone. How~he 
Ge1'JD&D8artl collllerving their production and how we are Ilquandering, and 
when I·aa.y Germany I reaJ)y mE'an the entire Europe j at the mement every 
country is under German control. Notbing can get out from the lands 
under Hitler. You may say " we are blockading ". It is quite possible you are 
blockading, but 'there are war materials which are t'SBential for the pr08Ccu-
tion of war whioh 'we are squandering and they are conserving--

THE HONOURABLE THE PRESIDENT: What part of your Resolution 
are you discu88ing , 

THE HONOURABLE Ma. HOSSAIN IMAM: It is nationalization--

THE HON011BABLE THIIPRESIDENT: You have not ea.id a word 
about tha.t. 

TRE HONOURABLE MR. HOSSAIN IMAM: It is not many daYIl since 
you have imposed that emba.rgo on the export of scrap iron and pig iron. 
Nearly a year after the commencement of the war you allowed eSlJ('nt.ial war 
material to go to potential ene-mie&--(Ax HtmO'ltmble Member: Not ellll6n· 
tial to India.) But it is helping the etl(>'DJy. It is not a question whether 
it is easential to Britain or not. My question is, why you allowed thing8 
necessa.ry to the enemy to go to tht'm , 

THE HONOURABLE SIB ALAN LLOYD: If I may intc:.1rvellt", I would 
point oot .that moat stringent me8lllUrell have 'been taken' to . stop ettIent~ 
things going to the enemy. 
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THE HONOUBA.BLE Ma. HOSSAIN IMAM:: I ahaJI cite iDatancea. I 
said that a month after the oommencement of the war you allowed things to 
go to our enemy (A Voice: Not to our enemy.) Japan is a potential enemy--. 

THE HONOUBA.BLB Sm ALAN LLOYD: Sir, I must protest aga.inat 
that statement. Anything which is said about our attitude towards Japan 
-would be of the utmost diplomatio delicacy. 

THE HONOUBA.BLE Ma. HOSSAIN IMAM: Very well. I shall cite the 
. case of Germany. Is there anything whioh could justify export to Germany' 
Right up to March. 1940, France was exporting scrap and pig iron to Luxum· 
bourg. (An Honourable Me.mber: We are not fighting with France.) We 

• are not fighting with the French but was it not our ally' Just now a pact 
has been entered into between Japan and the Netherland East Inciies--.-. 

TmI: HONOUBA.BLB THE PRESIDENT: Have you read the terms of 
that paot Y 

TUE HONOURABLE Ma. HOSSAIN IMAM: It is publio property. Japan 
will get oil from there which is an eB8ential WIJol' material. Sir, I need not 
hammer this point, but it is apparent that your complacence has brought you 
into your present plight. Some Honourable Member-I forget who-from 
the Government side cited to us that at the time of Munich pact, London 
did not have more than a few anti·aircraft guns. It was a statement made 
by the ex·British Amb&s8ador in Germany. Aren't you ashlLDled of that' 
Is that not due practically to the fact that you were concentrating on un· 
eB8entials and thought war was far off Y And then when the war ClLDle, you 
thought it would be won in a few months. And because Germany did not 
.attack you. till March, you thought that the Maginot Line W&8 suJficient to 
aave you and that you had only to prepare yourselves to thrust and to conquer 
Germany and you were holding your hand because you were not able to go 
into German territory. . 

Sir, it is for these reasons that I appeal to the Government, as an extra· 
ordinary measure, to control and nationalize those industries which are 
eB8ential for the war and are key industries. 

TH:a: HONOURABLE Ma. H. DOW: On a point of information, Sir. 
Would the Honourable Member kindly enumerate those industries. 

To HONOURABLB Ma. HOSSAIN IMAM: Mr. President, I would 
enumerate them with great pleasure if the Government will accept my propclIIal. 

THE HONOUlU.BLE Ma. P. N. SAPRU: Have they nationalized indus· 
. tries in England , 

TH:a: HONOURABLE Ma. HOSSAIN IMAM: Well, Sir, in England the 
measures that have been taken for the control of industry are far greater 
than those which have been taken in India. Is the Government prepared 
to give an undertaking that it will adopt the same measure of control which 
has been adopted in England' Even that will go a long way. 

THB HONOUIU.BLB Ma. H. DOW: You won't even .tate what induatriel 
you want nationalized. 
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Tn HOlfOUBA.BLB ?rIB. HOSSAIN IMAM: I will oite ODe instance. It 
is the steel indultry. I think even the Government will agree with me that 
'it ia euential and a key industry. And what are the facts , Tata Iron and 
'Steel Co. made during the last financial year a profit of 56 per cent. on the 
capital invested and Mr. J ODeS haa not been able to get by bis excess profits tax 
.even a fifth of that. 

THE HONOUBABLB ?rIB. C. E. JONES: How do you know' 

Tn HONOURABLB MR. HOSSAIN IMAM: A statement is published, 
'Sir, giving the amount which is kept for paying the income·tax and the exoess 
profits tax. 

THE HONOURABLB MR. C. E. JONES:. That ia not on an assessment 
basis. 

Tn HONouRABLB MR. HOSSAIN IMAM: That is not on an assess· 
ment basis but in the next year's account vou willl:now what has been paid. 
It ia no longer a secret. • 

THE HONOURABLE MR. R. H. PARKER: He ill a clevl"r man who knows 
what the excess profits tax is going to be this year ! 

THE HONOURABLE MR. HOSSAIN IMAM: Well, they have made a. 
provision of 8. orore and a half for payment of inoome·tax and exOO88 profits 
tax and I think the Honourable Members of the Treasury Benohes will 
-admit that Tatas are competent at least· in these oommercial matters. They 
'Are better than Mr. Sheehy's Department might be. They know where 
Mr. Sheehy will jump in. Tbey will I!I&feguard themselves and take oare to 
mave adequate alibis for them. Is the Honourable Member satiafied that the 
:Steel industry is a key industry , Would he adopt it for nationalization or 
for full control of profits' I did not want, Sir, to cite instances. I have 
been forced by the Vice·President of the War Supply Board to oite only one 
which came to my mind &8 the most olear example of people fattening at the 
oost of the taxpayer. Tatu were making good profit in the past. They are, 
further, I should 8&Y, very well managed, efficient, and their labour ia 
quite oontented. They are one of the best industrial organi8&tions that we 
have. I do not grudge them the profits but when 80 per cent. of that comes 
from the tax-payers' pocket, you would not object if I ask that this should 
.not be allowed to go on in war time. 

Sir, no self. respecting man, whether Indian or of any other country, 
-would admire or have anything but condemnation for the Nazi method of 
lIuppression of civil liberties and reginlentation. But can you as a conKcientioUB 
man refuse to admit their superiority in organiRing war supplies t What 
'Wonders they have brought about in 6i years 1 We have been at this with all 
.our resources for a year and three months, and look what Lord Lothian had 
;to say in America and the reply to it which has been published today, and 
look at the handicaps Germany suffered from. She had no colonies. She 
had to pay an indemnity after the war. She had very little foreign r8ll0urces 
in the shape of foreign investments, exchange or gold. She had the draw. 
,back of having the gold standard while England had gone off'the gold standard 
in 1931. In fact, when Hitler came into power, Germany was still on the 
;gold standard on the old baaia of 20 marks to & pound gold and she continued 
on that standard, Sir, right up to the beginning of thia war. But with all 

• 
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these drawbacks, she ha.s prepared a military machine 'which,proved superior 
to the oombined resources of Engla.nd and Fra.noe. .In meoha.nization of 
the army, in air or aft a.nd in everything--

THE HONOURABLE MR. R. H. PARKER: What about the Navy 1 

THE HONOURABLE MR. HOSSAIN IMAM: In the Navy too, Sir, they 
have invented things which have prevented the mighty British Navy from 
forcing its way or impm.ing its will on the naval forces of GeJmany pIoper •. 
You have not been able to attack a single naval port of Gennany. 

THE HONOURABLE MR. R. H. PARK.ER: We have not got an amphi-. 
bious Navy. 

THE HONOURABLE MR. HOSSAIN IMAM: Sir, I would like to dilate 
much on the point of nationalization. r would say that nationalization is 
my ideal. If you cannot have it, at least have the next best thing, that is, 
control. And if you adopt item (b) of my Resolut.ion, it would mean that 
even without nationalization you will have nationalization in effeot. 

r now come to part {b) of my Resolution which is the imposition of a 
100 per cent. exocss profits tax on a more equitable basis than the pl'c!.'ent. 

THE HONOURABLE TBB PRESIDENT: You are being very generou8 
at the expense of others. 

THB HONOURABLE MR. HOSSAIN IMAM: Mr. President, if the troubles 
in whioh the zamindars have been pla.ced by the Congress Ministries were boosted: 
as the industries are in the habit of doing, you would find that we &re in a. 
worse plight than we could possihly be even if we ha.d a. 100 per cent. excess 
profits duty. What is this demand 1 It is for the excess profits, not for a 
part out of your legitimate profits. When these profits are diI ectly attIibut6. hie 
to the prosecution of the wa.r it is only right that the State should take that •. 
If these profits were being made during peace time, it might have been due to. 
your efficienoy or your reduction of costa--

TilE HONOUBABLB MR. R. H. PARKER: Kight even be now. 

THE HONOURABLE MR. HOSSAIN IMAM: It ia quite a JlOIIsibility •. 
Sir, but not a probability, just as in the Derby there are a number of entrllnte 

12 NOON. and the possibility is that even a 100 to 1 horae might 

fanoied horses. 
win, but the people usually baok those which ar6 the-

Sir, I was saying that this 100 per oent. excess profits duty should be 
imposed with certain II&feguards. England has imposed it. They have 
fixed certain 8afeguard!! whioh are not present in the Bill whioh. the Honourable· 
the Fina.nce Member introduced during the laat Budget ses8ion. I agree· 
that a. \00 per cent. CXOllllS profits tax on the pre88llt basis would be outrageous •. 
I a~ree with the Honourable Ml'.Pa.rker there. There must be a· more 
eqUItable basis than the one which we have got. For instance, a man who-
has got Rs. 2 lakhs of capital C&Il make a 15 per cent. profit without paying: 
a penny to Mr. Sheehy. but a man who h&8 invested Re. US la.khs and baa 
been running at a los!!, if he makes even a pr.emt of two and. half per ·ceot .• 
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his money will be taken. (A" H01lOUrabie Member: No.) In an old CODl-
p&Dy. if,i~ has been running at 0. loss in the past. and when it makes two and 
.. half ,pm: cent. it will be caught hoki or. It will be 37.500. 

THE HONOURABLE MR. J. F. RHEEHY (Nominated Official) : Not 
necessarily. They oan make an application for special consideration. 

THB HONOURABLE MR. HOSSAIN IMAM: Special contlideratioDs 
might not be given weight. That is not a thing which we (',an claim ali.' of' 
right. We want that the safeguard should be fOol-proGf. Now, Sir, I am not 
very specifio about what should be the equitable conditions. Let those who· 
will be subject to this'duty give you what they regard as an equitable basis .. 
If we want a 100 per cent. excess profits ta.x it is onl, fair that an equitable· 
basis should be found in consultation with those who 0.1 e going to be subject, 
to it. That is the reason, Sir. why I have not described what I regard &8 equit· 
able basis. It iii for the Government and the industry to settle on the terms-
so far you will not be IlUbject to the excess profits duty and any further profits 
after that will be subject to a 100 per cent. excess profits duty. This is the 
0&86 in England. You cannot say tha,t the English Ministers are unmindful I 
of the interests of the English taxpayer. If they have justification for that •. 
what possible justifioation can you have, who are irremovable and unre· 
prellentative of the people and the interests of India, not to do the same 1 

THE HONOUBABLB MR. R. H. PARKER ~ If they make 0. mistake in, 
England there is no reason why we should. make a siinor mistake here. 

THE HONOURABLE MR. HOSSAIN IMAM: This is a mistake which 
was made at the time they were doing everything more correctly than in·, 
Mr. Chamberlain's time. 80 I refuse to regard it as a mistake. 

THE HONOURABLE THE PRESIDENT: You have got only five minutea 
more. 

Tu:1I HONOUBABLII MR. HOSSAIN IMAM: I am concluding, Sir. I 
have finished with two items a.nd the remaining three will not take much time. 

Sir, I have made a small suggestion that charity Ilhould begin at home-· 
The Honourable the Finance Member the other day Mid that he had iinposed: 
on himself a further taxation of 6 per cent. The income·tax and Ruper.tax: 
on their salaries has risen from 24 per cent., &8 it used to be, to 30 per cent •. 
I ask, when Government members are making sacrifices, when we are asked 
to make saorifices, when industries are making sacrificeA, why should not. 
Provincial Governments 0.1110 come in line and make a little sacrifice 1 The 
ell8ential difference with demooratio institutions is that we take the war &8 
.. thing by the way, while Germany is making it ita one and only concern. 
It had made it so for six: years. Even after the beginning of the war you are 
not prepared to make war &8 the one thing which most exclude every other. 
Every non-essential thing that you can scrap must be utilised for the war if' 
you are to win the war. 

Sir. another item on which perhaps I may encounter 8. great deal oC 
opposition from the Finance Department is the troubled question of the valua. 
tion of our gold reeerves in the Reserve Bank. Here~ &8 r have urged many 
times in this House. the .Finance Department should not be afraid of. doing 
things :whioh all democratic ~d independent countries have already done .. 
France has revalued her gold Atock in spite of being on the gol.d standal d b~' 



• :1'78 OOtm.ctL oP 8'1'ATB. [i9T&Nov. 1940 . 

[Ifr. HOIUm Imam.] 
reduoing the gold contents of the franc. The land of the mighty dollar, 
America, ha.s also reduced its gold content and thereby revalued the gold 
holdings to a higher figare. Great Britain has continued the longest to value 

;its gold on the old parity--

THE HONOUBABT.E THE PRESIDENT: Don't you think that you will 
_ have a 8uit&:ble opportunity of discu8sing such matters at the Budget time! 

THE HONOURABLE MB. HOSSAIN IMAM: It is better to discuss them 
-on a Resolution than in the Budget where there are any number of items to 
·be considered. England has gone to the extreme length. Since February, 
1940, Sir, gold stock used to be valued at the market rate, which happened 
to be on that date something in the neighbourhood of 1638. At the moment 

. it is at 1688. per ounce. I am not asking you to go to the extreme length to 
'which the British Government have gone. I ask you to take a figare in 
between the two, and this will result in a saving of Rs. Ii crores in our interest 

-charges. We might utilize this surplus value for repatriation of our sterling 
1 loans. We' can thus save nearly Rs. Ii crores, and I think Rs. Ii crores is 
·not a saving which can be easily brushed aside as unessential and as one which 
:you can disregard during the time of war. 

The last item, Sir, in my Resolution is really a regularization of the ir-
.1I6gula.r action of the Finance Department. The Finance Department, at the 
moment, are issuing rupee paper coins. They are not rupee notes. Theya.re 
really rupee paper coil1s. (An Honourable Member: What is the difference!) 
The difference is that you have to have no backing for it. The difference is 
,that it can be held as a backing for the Reserve Bank note. I do not condemn 
you for it. After squandering something like Rs. 40 or Rs. 60 crores of Rilver 
-coins on the supposition, as is usual with the Finance Department and the 
British Government, that everything will come right in its own good time, 
. you had sense. You continued to squander it. You would not stop. You 
thought the run will be over. But the run was greater. You did the right 
thing but at a late hour. Similarly, Sir, this is &n irregular action, if you 
will excuse me for sa.ying 80. It is good action but an irregula.r action. These 
·coins should be regarded as notes and issued by the Reserve Bank. But, 
:in order to do that--

THE HONOURABLE THE PRESIDENT: Will you please conolude your 
remarks 1 

THlC HONOURABLE MR. HOSSAIN IMAM: I am clOsing my remarks, 
; Sir. This is the last item, Sir. 

In order not to embarrass the Government you should increase the amount 
whioh they can hold of the Government papers. At the present moment 
under the Reserve Bank of India Act you are authorized only to hold 25 per 

-cent. of your notes in oiroulation in the form of Government bills. Now, I 
want you to increase it to 33 per cent., and, incidentally, I want you to include 

,Sterling ~pers in the internal resources. No country in the world, Sir, has 
a discrimInation against its own 10&118. The Reserve Bank of India. haa Sterling 
:loans of the Government of India which are neither eligible to be held &B 
·external reserve nor internal reserve. To invest our money in other peoples' 
.securities and not to invest it in our own securities is I think one ohho measures 
lWhich shows how discriminatory your action is against everything Inw..n. 
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Because this loan happens to be Indian it should be included as part of your 
internal security. But you' have never looked at it. I need. not dilate on 
that. !t is a very controversial point on which I have expressed my opinion I 
many times. 

In conclusion I should like to remark that it is 110t my intention to lay 
down a fixed rule for the Government. I do not ask them to accept me as 
an authority on these things. If the Honourable Member will care to read 
my Resolution he will find that my recommE'n<iation to the Governor General 
ill Council is for the adoption as far as practicn.ble and advisable of the steps 
suggested. I have not made it mandatory that the Government Hhould do· 
this or that. I have simply brought to their notice these tbings and left 
them a free choice to adopt the measures all far as they think it to be etiHentia.l· 
in the public interest. It has never been my deRire to pose as a dictator to the 
Government. I have moved this Resolution in the spirit that the Muslim 
League has dissociated itself from actively supporting you in your one.sided 
and wholly self· centred policy. The Muslim League has never stood in the 
way of the successful prosecution of the war or in lending itt! support as far 
as it could lend it consistent with self· respect. There is all the world of differ· 
ence between a non· voting section and one who actually OppoSCH. 

Sir, I commend this Resolution to the House. 

True HONOURABLE SIR ALAN LL YOD ( Commerce S~cretary ) : 
Sir, with your p6J'Ulission I should like to say one or two words about clause 
(a) of the Resolution which refers to the nationaJization of essential and key 
industries. Tho Honourable Member who moved this Rf'IIolution bogan by 
referring to tho limited capacity of Indian plants, and he made that the pog on' 
which, first of all, to hang an attack upon the United Kingd om ad Ininistration, 
an a.ttack which seemed to me hardly relevant to the point at issue. But he left 
~t at that. He did not proceed to try to provo that nationalization would solve 
thisprob1em ofJimited capacity. The Honourable Member, if I may use the 
expression tha.t is such a favourite of the Honourable Pandit Kunzru's, let the 
cat out of the bag when he came on to a specific example. It was then oloar to· 
me, Sir, that what he was really after was1iInitation of profits. He had not made 
any attempt to prove that nationalization of any suoh industry a8 the steel 
industry would lead to more effioient opera.tion or would lead to an improved 
output Of anything of the sort. Well, Bir, I had prepared myself to say a 
few wordslJ.bout the question whether nationa.lization naturally a.nd inevitably 
leads to more efficient operation of an industry, but since the Honourable 
Member has made it clear that what he is really concerned with in this eon· 
nection is not a more efticient operation of Indian industriee but to prevent 
Indian industriee obtaining what in his opinion is an ex08ll8ive reward for 
their own eft"ort&-which in the 0Me of tlle eumpJe given must I think be 
admitted to be highly efticient-I thidk it is not Il8OeIIIJ&l'Y for me to dilate at 
length upon the subject. The Honourable Member in his speech, though not 
in his Resolution, gave us the alternative of full oontrol of profits. In other 
words, he gave us as an alternative to clause (a) of his Reeo1ution clause (b) 
of his Resolution. That, Sir, I think I can leave to my Honourable friend the 
Finance Secretary to deal with. I am somewhat disappointed in not having 
an opportunity of meeting a reasoned plea. in favoul' Of nationa.J.iz&tion, but 
I must honestly admit that I cannot see that I am justified in wasting the 
time of the House in saying anything more on the subject in view of the tel'l118 
in which the Honourable Member has moved his Resolution. 
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T1m HONOUMBLE Ru BABADUB LALA RAM SARAN DAB (Punjab': 
Non.Muhammadan): Sir, as this Reaolution pr&etically revives the discus-
.sion which this Hou80 has had'for the last three days, I and my Party do not 
agree with the proposals which the Honourable Mover has made. Although 
we are in a position to meet all his arguments and smash them, I consider 
'it best that wo should not say any tiling on tho subject, but at the time of 
voting my Party ,,;m oppose the Resolution and vote against it. 

Tn HONOURABLE MR. R. H. PARKER (Bombay Chamber of Com· 
merce): Sir, I m'lst want to say one or two wordi. Th~ Honourable Ml'. 
HOS8&in Imam suggested, as an example, that the Tats Iron and Steel Co. 
were making unreasonable profits. That may be from his point of view, 

,and I cannot refute his figures. He said 55 per cont. on something. 

THE HONOURABLE MR. HOSSAIN IM.AM: On their share capital. 

THE HONOURABLE MR. R. H. PARKER: Well, that is a very different 
'thing from a percentage on the amount of money employed, and that is the 
,only real criterion on which you can go. 

If you go through the history of tho Tata Iron and Steel Co. with which 
I had some connection 20 years ago, th~y were taking very great risks and 
'if you take great risks and attain success I think you are entitled to a reward. 
'There was a time when they could not beg, borrow or steal to keep themselves 
,alive. They very nearly went under and lost the shareholders' money, crores 
,of rupees, although they deserved reward. 

I now come to parl (b), the su'ggested imposition of 100 per cent. 
'excess profits tax. Honourable Members willremembor tha.t that has been 
done in England. I think in the circumstances of England it was an unavoid· 
a.ble error. I still think that it was an error. Here if you put on a hundred 
per cent. excess profits tax you will do two or three things. Firstly, you will 

·discourage efficiency, eco~ and 80 on, and, secondly, you do not reward 
·those who make what I . t perhaps call luper.human efforts. Whether 
we a~rove or disapprove 0 it, the fact does romain that the orcUaary m&Il 
'in bU81ness Msnot attained that high moral character which you find in the 
Indian Civil SerVice. 'fhey are prepared to work during the seven days of 
the week, and for 14 hOW'll a day and for the aame amount of moDOy that they 
'got before. From that point ot view, and· it is the 1'86l point of view worthy 
'of conaiderat",n, you ca.nn.ot. expect the beat results without reward. In 
'~y expo_ceo you cannot expect the men of this g,eD6ration to, acquire the 
'higJl standard of peifection.inT.olv:ed. 

I wmrld' also· like to &Ilk my Honoul'&ble mendl •• H~ Imam ........ 
'he wauld· be,~ to,fiIIaDee the deficit. wiaioh wCMld arise,in tAle ·Prorincial 
-Budprte as the result of the propowJa he make&> undel' (c) of· hie lWIoluti.6n. 
fObvi01llly the money ha.got to come £8in SOmenere. 

I myself can see no advaata.ge in hia suggestion to revalue gold and I 
'Dlust aay thatit did not aet'IQl to me that he gflove. any aatisfactory reason for 
·doing so. 

THE HONOUUllLE'M:a. C. E. JONES (Finance Secretary): Sir. I have 
'been listening with BOrne interest to the discuSBion on this Reaolution. 
partly because it deals with matters in which I am particularly interested 
·.and partly because I was at a. loss to know what exactly was in the mind of 
'my Honourable fnend'Mr. Hossain Imam in proposing some of the measures 
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'included in the Resolution. I must confess that in this latter respect I have 
not been very greatly enlightened. It does not seem that the Resolution has 
secured a very large measure of approval by this House, and so perhaps a 
very detailed reply on my part is not called for. I do appreciate tho fact, 
however, that the intention underlying the Resolution is to bring home to 
the Governnient and the country tho necessity of going" all out" to win 
the war ; and I would like to give an assurance 071 behalf of the Government 
that any and every suggested measure calculated to achitlve that end is both 
deserving and assured of the most serious consideration of the Government. 
I think the Honourable Mr. Hossain Imam will on his part agroo that, in 
deciding whether to adopt any such suggestion after having given it due consi-
deration (especially when the suggestion is of an extraordinary nature or 
constitutes a radical departure from existing orthodox practice) Government 
must form their own op~nion as to whether the measure is necessary or at least 
desirable for the reason that it ropresents an advance on exi.~ting ideas or 
practices and also whether it is free from objections or repercussions which 
would be 80 serious as to neutralize the anticipated advantages or benefits. 

Of the specific recommendations made, the first is the nationalization of 
key industries; and I must confess that I could not gather from the sptlOOh 
of the Honourable the Mover in what way he considered that nationalization 
would lead to greater efficiency, greater economy, greater initiative or greater 
:a iaptabiIity in the running of the industries under the stress a.nd strain of 
war emergency than is the case under the existing system, when the profit 
motive to the individual is calculated to achieve these objects. Rather 
'WouJd it seem that" red. tapism " usually a8Sociat-x.l with Government ad· 
ministration would be a most serious handicap in the sphere of busineu and 
industry. But my Honourable friend Sir Alan Lloyd has dealt with this 
question and as it is rather outside my purview I leave it at that and come 
to items. (b) to (e). 'These items, &8 I conceive them, contain the Honourable 
Member's suggestions for paying or helping to pay for the country's war 
measures. Much has boon said and written on the subject of war finance, 
but ultimately all methods of paying for a war, apart from using up " accumu-
'lated fat " will be found to fall within one or other of three main categories : 
taxation, borrowing or inflation. 'Ihese three are in order of orthodoxy: 
»rst taxation, next borrowing, with inflation last; but 80 far as ease iI 
concerned, the order must unfortunately be reversed. Item (b) suggeats 
a method of increasing our revenue from taxation. Item (0) suggests a 
-diversion of tax revenue (without any increase in the total) from the Pr0-
vinces to the Centre. Items (d) and (e) in so far as they are uBed for in. 
ocreasing the 1'tl8onrces of the Government, would be in1lationary in effeot. I 
'Will now de&l briefly with these items seriatim. 

Item (b)-The imposition of a 100 pol' cent. eX0E88 profits tax on .. more 
equita.ble basis tllan the preeent. So far as the Government are aware, tlle 
basis of the exoess profits tax is equitable both to tho Govel'Dlllellt aDd to 
the &88fJ886O. I do not know in what wa.y .Mr. Hossain Ima.m regards it .. 
inequitabl.--

Tu HoNOUBABLB Ma. HOSSAIN IMAM: More equitable. 

THB HONOUlUBLB Ma. C. E. JONES: I think that connotee a measure 
of inequitability. Mr. H08I&in Imam ~ not satisfied my cUrioliity in this 
re!poot. The Government are not wodded to the.50 per cent. (Hear. Hoar.) 
The principle has been admitted and acted upon that the State in time of 
war lias got the undoubted right to & .large proportion of extra proits whioh 
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a.ccrue directly from the conditions of the war and so. quite possibly something 
might be sa.id in favour of a higher rate than 50 per cent. That raw WIUJ. 
originally laid down when the mello8ure W&B first drafWd : subaequent changes 
have been made and a concession h&8 been allowed &8 rega.rdsstandard period 
option, while a surcharge has been put on income tax i it cannot therefore be 
said that the rate of the exooss profits tax has been fixed a.t 50 per oent. for 
aU time. It is possible th~t the percentage may some time or other be in. 
oreased, but whether tho incr~a.se in such event should be to the full 100 per 
cent. is another matter, in regard to which other factors would have to be 
taken into oonsideration: e.g., whether under the present industrial syswm 
it would be in the interest of the oountry to e1imina.w altogether any profit 
motive for e~anding the industry or making it more effioient, and in general 
to remove all mcontive to economy in tho running of business, &8 100 per cent. 
excess profits tax would do. Those factors would have to be taken into consi-
deration in deciding to what ~xtent the percentage could with advantage be 
increased. So far o.s immediate action is concerned, I would remind 
Honourable Members that the Excess Profits Tax Act, &8 it stands, is the result 
of a large measure of compromise. The Excess Profits Tax Bill aroused 
considerable apprehension and created a great deal of opposition. The 
details of the measure were thrashed out between the Government and the 
interests ooncerned in the Select Committee, with 8. good deal of give a.nd take 
on both sides, and the result is the Act &8 it now stands on the Statute-book. 
For Government to come in at this stage and make a substantial alteration 
in one of its most vital provisions before the measure has hardly got going. 
before even a single assessment has been made, would seem to be rather pre-
mature and perhaps unfair to the people who did their bit of "give" when 
we did ours. There is also the further point, that during the Bill's passage 
through the Legislature clause 4 w&8deliberately ohanged to secure that the· 
rate at whioh the tax is oharged shall come under review each year at the time 
that the Finance Bill is bflfore the Legislature, 80 that the rate might be ad· 
justed year by year to thfl budgetary position and requirements. So this 
oonsideration will neooB8&rily ha.ve to be given at the time of the next budget 
when our budget proposals are placed before the Legislature, and it would 
be oontrary to all recognized practioe if Government were to enter on a full. 
dress diBOussion of its budget propoSlils in advance. I think in view of thell& 
considerations, the Honourable Member would not expect the Government to 
give any indication at this sta.ge'as to what proposals they might place before 
the Legislature next March. . 

I now come to item (c), the 8uspension of the consolidated payment to 
the Provinces on acoount of income-tax and railway receipts .. At present we 
are . giving nothing to the Provinces on acoount of railway receipts. The 
recent amendment of the Niemeyer Award has the effect of relating the sta. 
tutory inoOlDEI·tax payments to the Provinces to the proceeds of inoome-tu 
Mone. Leaving a8fde this minor paint, however, it wilt be evident that this 
portion of the Resolution takos us down to the very fundamental principles 
of the present constitution. The preeent constitution, the 1935 Act, is based 
on the Federal 8yatem, and in any federation the question of the distribution 
of revenues &s between the federating units and the federation is always one 
of the m08t dit1icult elementll in the constitution and, in the very nature of 
things, one of the most highly controVersial. The fundamental feature of 
the existing conatitutional plan for the allocation of revenues between the 
Centre and the provincial units was that the proceeds of taxes on income. 
except to the extent 8pe<lifioslly laid down in the Act, should be shared between 
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the Centre and the Provinces, and I think Government wouJd want very 
strong justification before they could approach Parliament and urge that thia 
provision should be upset, even in time of war. As I mentioned before, this 
proposal would mean no new or additional taxation revenue being ra.iaed for 
the benefit of the country at large. It would mean merely tha.t the financial 
difficulties of the Centre should be eased by imposing to that extent corret!· 
ponding difficulties on the Provinces. Nothing would be gained by reducing 
the deficit at the Centre by the creation of correllJlonding deficits in provincial 
budgets. It is not in the least likely that Parliament would agree to Buch .. 
draatic change in the very basis of the Act and 1 do not think that the Central 
Government would have any justification for urging Parliament to do so. 
I am afraid the Government of India could not possibly accept this portion of 
the Resolution. 

We now come to items (tl) and (e), the two items regarding which I have 
expreued the view that they would be inflationary in effect in so far .. 
they were intended to place additional resources at the dispoaaJ of Govern-
ment. I put i.that way beoaUie the question of revaluatien of gold can be 
approached from va.rious pointe of view. If the object is merely to write up 
the value of the gold reserves held in the llIUe Depattment to secure an in-
crelWl in the proportion of the external &8II6ts to the total note circulation, 
it wouJd be little more thana book keeping process and would give no addi-
tional resources to Government at..n. Jd that percentage is already over 
68 &8 against the statutory minimum of 40. there would be no object in 
increaaing it further. So, I &Blume the Honourable Kember's intention WM, 
after revaluing the gold, to expa.ndtbe. ourrency agaiDst the higher value. 
crediting Government with the increase and thereby placiDg Government in 
p088e88ion of additional funds without having to tax or to boITow for the 
purpoee. And that would be inftation pure and· simple. In present ciroum. 
stancea, the revaluation of gold for that purpoee i. not neceaaa.ry. We thiDk· 
it would be dangerous. It would also destroy a more or le88 hidden reserve 
of resouroos which would 00 available for drawing upon should unforeseen 
developments make it nece88&rY at any time. 

Now we;QOlne to the question of the Indian sterling securities backing » 
the note illllue. The Honourable Member said that ,the fact that Indian 
sterling loans &l'e not eligible 88 &8II6te of the 188ue Department for the backiDa: 
of our note system showed diacriJaination against Indian I16curititllJ. I wouJa 
remind him tbBt this restriction is imposed by the Indian Reserve Bank AcS 
,,:hich was paBlItld by the Indian Legi8l&ture. As a matter of fact, however. 
under our recent repatriation scheme, all theae Indian sterling loans can be 
converted into their rupee counterparts and thereby at once become ava.ilable 
for use as Issue Department all8eta, which in effect secures what the Honour. 
able Member requires. 

TUII HONOURABLE Ma. HOSSAIN IMAM: Has it been done, Sir, 

THE HONOURABLE MR. C. E. JONES: I am coming to that now, Sir. 
The Indian sterling IItlcurities can be converted into rupee counterparts at 
any time and therefore can be held as 188ue Department &8I!Iete like any other 
rupee securities. As to the object of the alteration of the proportion from 
25 to 33 per cent. the only reason which I oan conceive for the propoeal 
would be to expand the curroo('y by crediting the Government acoount with 
the price of the additional 8I:lcudtioll, which again is inflation. There is DO 
objection in tJu\ory to enabling the Reserve Bank. to hold a larger amount of 
rupee securities. But it is unneceSllary at present because Government are 
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in no way hampered in their repatriation programme by lack of resources. 
But, in 10 far as luoh action was taken solely to provide Government with 
additional re8ource8, it would be open to the same general objections as any 
other inflationary measure. The Honourable Member asked if it had been 
done. The answer is tha.t it has not, because the existing proportion of 25 
per oent. has proved so far to be in exce88 of requirements. The Iasue Depart. 
ment assets are RI. 255 crore8 80 that the existing 25 per oent. would allow 
Re. 63 crore8, which the Reserve Bank has the power to increase by RI. 10 
orore8 with the previou8 consent of the Government of India. The value of 
tile rupee secunties in the laaue Department is now 49 orore8. There is, 
therefore, an unutilized margin already existing ofR8. 24 crores, and while that 
unutilized margin of R8. 24 crore8 is 8till in existence it is 8urely unnece8sary to 
increase the percentage from 25 to 33. But We are far from saying that 
circumstances may not arise which may justify or even neClelll'Jitate the vari .... 
tion of that percentage, in which case I can &8IJUre the Honourable Member 
that we will approach the matter with a perfectJy open mind, and, if necessary, 
we will certainly make arrangements to alter the percentage. There is nothiog 
8aC1'08&nct about tha.t 25 per cent. 

I think, Sir, that is all I need say on theae 8pe(lific points. The ReaoIu· 
tion haa raised questions of 80me interest and, as I say, although we are unable 
tie aecept oertain items of them, we realize that there is point in other 8UggeS-
tions that have been made, and we are always prepared to give those our 
earnest consideration as and when occasion arise8. I trust thattbe Honourable 
Member will be satisfied with that and will feel that the object of his 
moving the Resolution has been secured by the dillCu8sion which has ensued 
and will perhaps see his way in the circumstances not to preas his Resolution 
but, with the consent of the Honourable the President and of the House, to 
withdraw it. 

THB HONOUBABLlIl MR. HOSSA1N IMAM: Mr. Prt-sident, I Ihould 
lfke to say a few words. Sir, we had known that the I. C. S. suffer from the 
superiority complex. Today I find that they are pmpa1'ed to play second 
fiddle to the industriaJists and an open confession was made that they e&nnot 
reach the efficiency which the industrialists can by Sir Alan Lloyd--

TUB HONOURABLlIl Sm ALAN LLOYD: I disclaim that, Sir. I repu· 
diate. it altogether. All I laid was that the Honourable Member had not 
attempted to prove that more effioiency would be achieved by transferring 
these industries to Government. 

To. HONOUB.ABLlIl TII1il PRESIDENT: Tha.t is exactly what you 
said. 

TuB HONOU1U.BLlIl lIB. HOSSAIN IMAM: Are the Government pre. 
pared to 8&y that they are more efficient' 

Tuz HONOURABLlIl SIR ALAN LLOYD: I a.m not prepared to expre88 
a.ny opinion on tha.t, Sir. 

'fH1I HONOURABLlIl MR. HOSSAIN IMAM: Silence is golden some· 
times. 



·AftOlULIZATION OJ' HPII1'IAL AND BY INDU8TIUJIS, fto. ., . 

TmII HONOUlUBLB SIB GIRJA SHANKAR BAJPAI (Leader of the 
HouBe): No, Sir; comparisons are odious 1 

THE HOl{OURABLB MR. HOSSAIN IMAM: The Honourable Mr. Jones 
ref~rred to the fact that I had not received great support. He put it mildly, 
I dld not expect to get from a Second Chamber a great deal of support, or 
even any support. I sa.id it in the beginning. I would not like to say much 
on the financial items although much could be said for and against the things 
that have fallen from Honourable Members. But the Honourable Mr. JOD(I 
has suggestfo.d to me a course which will, to a certain extent, satisfy me. I 
would be quite prepared to have my sa.y at the time of the Budget discu88ion-

TIm HONOURABLB THE PRESIDENT: I told you that at the very 
commencement. 

THB HONOURABLB 'MR. HOSSAIN IMAM :--about the infiationary 
effects of my recommendations but I think it is now out of time. I would, 
therefore, accept his suggestion, and as Government have been conciliatory 
in their reply and are prepared to give consideration to my suggestions, I 
would ask your permiBSion, Sir, to withdraw the Resolution. 

The Resolution was, by leave of the Council, withdrawn. 

INDIAN LIMITATION (AMENDMENT) BILL. 

TBB HONOUlU.BLB Ma. CHIDAMBARAM CHETTIY AR (Madru: 
Non.Muhammadan): Sir, I move: 

.. That the Bill to amend the Indian Limitation Act, IX 01 )908, be oiroulated fOr 
the purpoee of eJioiting opinion thereon." 

Sir, this is an important Bill a.ffecting many people in the country. The 
Statement of Objects and Reasons clearly indicates the need for this amend. 
ing Bill. I therefore request that it be circulated for eliciting public opinion. 

Sir, I move. 
The Motion W&II adopted.. 

RESOLUTION BE FUTURE COMPOSlTION OF TRADE MISSIONS TO 
FOREIGN COUNTRIES. 

THB BOliOURABLB MH. P. N. SAPRU (United Provinces Southern: 
Non·Muhammadan): Sir, I move: 

.. That this Council reoommeDda to the Govemor General in Counoil to IHltI tbat. in 
future representatives or delegates sent on trade missions to foreign countricli. for neao. 
~iating tr8de pacta or improvins India's trade relation .. witb forei(ln ('ollntrif II art' invari. 
ably IndiaDa." 

Sir, I would like, first of all, to say that I am not raising what my 
Honourable friends might consider a racial issue in this Resolution. There 
is noone, Sir, who hates racialism more than I do. I do not alao wish to 
reflect upon the mfln who were sent to the United States recently. One of 
them was a very distinguished Professor of Economics and there are many 
Indian students who have sat at hiB feet. The other W&8 the Trade Com· 
miuioner in London. I have no doubt, Sir, that in the preliminary talks they 
had with the United States, they were keeping the Indian point of 'View pro-
n,inently before their eyes. I do not know, Sir, what exactly happened, but 
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that is not my argument. I am not reflecting upon them or a.ny one else in 
ihis Resolution. I am. raising, Sir, the question of broad. principle, a.nd it is 
this. After a.ll, we want to send Indians to foreign countries because we wish 
the status of India to be raised in the estimation of the world. We do not 
want the people in other countries to think or feel that Indians are in any 
respect inferior people, that India is lacking in experts or in representatives 
who can negotiate on equal terms with the representatives of other countries. 
We do not want India to be looked upon, outside India at all events, aa a 
.ort of dependency. We want the international status of India to be improved. 
and one of the ways in which that international status can be improved is 
by making it a rule that representation of India outside India sha.ll always be 
in the hands of Indians. 

Sir, you have your ambassadors in various countries. Well, those ambas-
.adors are Britishers. You have .in the United States today the Ma.rquis of 
Lothian. He has done most excellent work. But you have also, I believe, 
there Mr. Casey. He is the Australian Minister. Now, I know Mr. Casey. 
I think he is an extraordinarily able man. When I was in Australia three 
years ago it was thought that he and not Mr. Menzies would be the Prime 
Minister. Well, I am quite sure that Mr. Casey could have represented 
England in the United States with just as great distinction as the Marquis 
of Lothian. I do not think that in intelleotual capacity he is inferior to any 
British statesman. Why does not Austra.lia send an Englishman as its 
Minister to the United States 1 Why does not England send an Australian 
like Mr. Casey as its Am bassador 1 The fact of the matter is that in these 
diplomatic posts you want to be represented by your own nationals. I can 
assure my British official friends that. I have a high regard for their effioiency 
and integrity, and I know that often the British offioials in this country have 
stood for the interests of the Indian people as against the British War Office 
or against the British Exchequer. That, however, is not my point. My 
point is that when you are sending men abroad you should send men who are 

· ihe nationals of the country, so that the country to which they are sent may 
have some idea of the oountry they come from. I can not say that a Euro-
pean official is such a paragon of virtue that he can always keep the Indian 
point of view before him. I know that, circumstanced as he is today, he 
often cannot take an independent line. That is my point. I would, how-
ever, rather be represented in foreign oountries by an Indian official than a 
British official, because I want the outside world to feel that India'is on the 

· way to Dominion Status or on the way to independence, whatever the word 
· you want to use. I want that impresaion to go abroad and I think therefore 
it is necessary that on these delicate missions you should have Indian experts 
only. You know that the Indian mercantile community has been emphasising 

.. that the export trade of India has gone down. The European markets have 
been lost to India and they want trade missions to go to various countries. 
They want India's trade relations to be improved with Afghanistan, Persia, 
the Malaya States and oertain other countries. We want to capture as muoh 
tra.de as possible. I hope the Government of India will send out these trade 
missions to these various countries, and I hope that in sending out these 
trade missions the consideration whioh I have put before the House will be 
kept in view. England is trying at this moment to improve her export trade. 
For this purpose she has sent Lord Willingdon, who was Viceroy in this country, 
to South America. For the purpose of improving your trade relations with the 
United States you have sent Sir Walter Layton. You have-never thought of 
.ending anyone abroad for these purposes who is not an Englishman. You 



COKPOSITlON OF TItADB MISSIONS TO FOREIGN COUNTRIEIl, .7 
have sent only your own nationals to these various oOnntries. There is no 
raoi&lism involved there. Similarly we want· yo.u to accept tbt prinoiple 
here also. It will be aa.id that it has always been usual to&8llOoiate at leallt 
one Indian with these trade missions and that in the trade mission to the 
United States there was one Indian also. That is true, but why Dot all 
India.ns? That is my point. It cannot be said that you cannot get eftioient 
Indians. I think there are Indiana of distinction alway8 available in this 
(lOuntry. You can get distinguished Indian economists; you can get dis. 
tinguished business men i yau can get distinguished Indian Civil S8rva.nts, 
you ca.n get distinguished Indian publio men, to represent you in these dip. 
lomatic or trade missions. 

Sir, the Resolution raises a question of broad principle which refleots 
upon no one. I have made no refiection upon the men who were sent to 
the United States. They were from the point of view of efficienoy perhal?s 
aU right. That is not my point. I have raised a question of broad principle 
and I would like Government to accept this Resolution. Theile are small 
ways in which Government can indicate that it has a new vision before it so 
far as India is concerned. The Honourable Mr. Jones is not here at the moment, 
but in the very moving speech which he made yesterday he wound up on what 
I thought was a rather unfortunate note. He said that those who were voting 
against the Finance Bill were voting for HitleIism. Well, Sir, I can honestly 
Bay, speaking myself, that there is no one who detests the Hitlerian ideology 
more than I do, or the Na.zi ideology; but if I were to retort I would say 
that Government by its actions encourages Hitlerism in this country. If 
it would show responaiveness to public opinion in this country there would 
be far greater willingness, far greater desire, far greater reoadiness to recognize 
the dangers with whieh India is faced and to support the Government. Un. 
fortunately Government has a limited vision, and they are too much tied to 
red tape. They a.lwayslook at questions from an unimaginative point of view. 
That is why, Sir, the response of India has not been adequate. Therefore, 
in order to strengthen your hands, not to weaken your hands, I have moved 
this Resolution. I want you to accept it beca.uRe I want you to give an indica.· 
tion that at aU events, if not in big matters, at least in small matterll you are 
prepared to co· operate with Indian opinion. 

THB HONOUBABLB SIB ALAN LLOYD (Commerce Secletary): Sir, 
ihe Governmeont of India. are so muoh in sympathy with the views expressed 

1 by the Mover of this Resolution in SUPPOlt of hili claim 
p. II. that it is a matter of some regret to me tha.t I cannot 

·aocept it. I think that the Government of India are at least as strongly 
impressed as he is by the consideration that it is a good thing to uphold the 
"Btatus of Indians in the outside world by taking advantage of opportunities 
for sending them to represent India in missiona such as those to which the 
'Resolution refers. Now, Sir, r think tha.t the Honourable Member's speech 
would not have been such as it was if it had not been for a misunderstanding. 
I must state that the duties which Dr. Gregory and Sir David Meek were asked 
to ~rform in the United States of America. did not constitute the duties of 
a • trade mission for the purpose of negotiating a. trade pact or improving 
India's trade relations with foreign countries". When a trade miHsion i8 
sent abroad there ill lint of all much preliminary statisti('al and eoonomio 
research work to be done and that can only be done effectively in the Depart. 
ments of the Governmeont, if I may say so, in the Commercial Intelligence and 
Statistical Departments of the Government, in other word .. , in the offices that 
:are under the control of the Economic Adviser. Now, Sir, the fact was that 
if we have attempted to conduct this preliminary sUJvey in the ordinary way, 
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Dr. Gregory sitting there and corresponding with various departments. there· 
would have been a great 10118 of time. Dr. Gregory and Sir David Meek were· 
sent to tJae United States of America ')n a fact finding mission. It was in no· 
sense a diplomatic mission but a fact finding mission. I think when their 
report is plaoed in the hands of the Honourable Members of this House (I 
hope it will not be a very long time), that aspect of the matter will be clearly 
understood. Although I remain Ofimvinced that these were the two most 
suitable officials available, the point is that they were officials going_on an 
official mission; and the point of prinoiple, which the Honourable Member 
has raised, does not soom to have anything like the same beat"ing as would' 
have been the case with a regular trade mission. It is already the practice' 
of the Government of India to constitute such trade missions almost entirely 
of non·officials. That constitutes a great differenoe between their case and' 
that to which referenoe has been made. I would refer to the most important 
mission of the kind that has been sent out of India within recent years. I 
speak of the delegation that was sent to the United Kingdom in connection 
with the revision of the trade agreement with that country. That was, exolu., 
sivelya non·official mission. Every single member of that mission. with one 
exception, was an Indian. That is an illustration of the lines on which we have· 
been dealing with regular trade missions such as those to which this Resolu-
tion refers; it does not refer to duties such as were performed by Dr. Gregory. 

When dealing with the subject of this Resolution we shall have' 
before OUf minds, as clearly as the Honourable Member could possibly have, 
the consideration that he has raised, not racial issue, but the need of showing 
to the outside world that thero is no desire at all to do anything which 
will lower the status of Indians in their eyes. I cannot guarantee tha.t any 
member of a. trade mission who may be an official will not be a non-Indian; 
that is impoBBible in the present state of the organisation of the services in 
India. However, that is a minor point: the major point is about non.offioials. 
I repeat that it will continue to be the policy of the Government of India tx). 
make these delegations almost entirely of non-officials; but persona are 
lelected for duties of this sort in oonsultation to some extent with tmportant 
trade interests which have in any reasonable view to be represented in the 
trade missions, if the mission is to be successful. It would be impossible to 
diotate to these trade interests that they must be represented by Indians 
invariably. For instance, the Bombay Mill Owners A88ociation is allked to 
suggest a Ilame for a certain mission; we cannot say • we decline to accept the 
nomination of a European'. Are we to say that the interests in India of' 
non·British firms are to be entirely left out of consideration in such negotia. 
tions a.nd so we must not, however important the miBBion, invite those Cham-
bers which are members of the Associated Chamber of Commerce to suggest 
names' It was, I think, for the reason that I have mentioned that one of' 
their men went to England with the Honourable the Law.Member. Are we 
to say to these Chambers, important as they are to the economy of India,. 
II although your concern is mostly composed of EuropeaDII, you must nomi· 
na.te an Indian to represent you". I think it will be agreed, however sympa. 
thetic we are with the underlying principle of tho Honourable Member's 
Resolution, that we cannot accept it in the present circumstanoes of India. 
I therefore regret that I must oppose this Resolution. 

TuB HONOU:&A.BLB RAl BAHADUR LALA RAM SARAN DAS (Punjab: 
Non.Muhammadan): Sir, I rise to support the Resolution. The observa.· 
tions which have been made by Honoura.ble Sir Alan Lloyd have not convinoed 
me. I hold that it will certainly advance the position of Indiana in 0&88 only 
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Ir.dians are selected for 8uch delegations. The Honourable Sir Alan Lloyd 
.h&s observed that by accepting the 8ubject matter of this Resolution certain 
firms whieh are non· Indian will not have representation. Am I right in that 
a.B8umption' I think I am right becau8e, Sir Alan Lloyd has not contr&dicted 
what I have said. But I would say that now the trade and indu8try of India 
is mainly in the hands of the Indian8 and so an Indian can represent India's 
oase equally as well as a Briti8her. In no other country in the world even as 
the Honourable Mover has observed that migrated Britisher8 who are no"" 
living in the oolonies .are not selected in English delegations over8e8.8. 

Sir, India has suffioiently a.dvanoed and you can find good men to perform 
suoh duties with equal SU0088S. The idea is gaining ground among the 
public that Indianll are not being trusted by the Government to the extent 
that they ought to be. I think Government has knowledge of this faot and 
it is, Sir, in the fitness of things that when Indians a.re capable of performing 
8uoh duties with equal oompetence they should be entrusted with this 
work. It will add to the dignity of India 80S well as of the Government if the 
·Government will aocept this Resolution. 

THB HONOURABLE THB PRESIDENT: Sir Alan Lloyd, it seems to me 
that there is not much difference between the Honourable Mover's contention 
and what you are saying. Would the Government be prepared to aocept the 
Resolution if the words co as far as practicable" are inserted after the word 
" future" and the word co invariably" is omitted 1 

THE HO~OURABLB SIR ALAN LLOYD: Sir, I shall have great pleasure 
in accepting it in that amended form. The whole of my 8peeoh was intended 
to 8how that that was the attitude of the Government. 

THB HONOURABLE MR. P. N. SAPRU: I accept the amendment·. Thank 
you very much, Sir. 

THE HONOURABLE THB PRESIDENT: The amended Resolution reads l-
.. That thls Council recommends to the Governor General in CouDoil to 888 that ia 

future a. Car .. practicable repreeentativ811 or delegatee Bent on trade miaaioM to foreign 
oountries for negotiating trade pacta or improving India', trade relati0D8 with foreign 

·iIOUIltriea are Indians." 

Question put and Motion adopted. 

STATEMENT OF BUSINESS. 

THE HONOURABLE SIR GIRJA SHANKAR BAJPAl (Leader of the 
House): Sir, tomorrow being Saturday we 8hall follow our usual practice 

. and not meet, and on Monday we will take up whatever business stands over 

. as a. result of its transmission from the Lower House to this Honse. 

The Council then adjourned till Eleven of the Clock on Monday. the 2nd 
December. 1940. 




